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IN THE HIGH COURT OF UTTARAKHAND 
AT NAINITAL 

HON’BLE THE CHIEF JUSTICE SRI VIPIN SANGHI 
AND 

HON’BLE SRI JUSTICE RAVINDRA MAITHANI 

14™ FEBRUARY, 2023 
WRIT PETITION (PIL) No. 47 OF 2022 

Between: 

Dinesh Kumar Chandola. 

...Petitioner 

and 

Union of India and others. 

...Respondents 

Counsel for the petitioner. : Mr. Dushyant Mainali, the learned 
counsel. 

Counsel for respondent no. 1. i Mr. Lalit Sharma, the learned Standing 
Counsel for the Union of India. 

Counsel for respondent nos. 2to 7. : Mr. S.N. Babulkar, the learned 
Advocate General assisted by Mr. C.S. 
Rawat, the learned Chief Standing 
Counsel for the State of Uttarakhand. 

Counsel for respondent no. 8. 1 Mr. Rajeev Bhatt, the learned counsel, 

Counsel for respondent no. 9. : Mr. Aditya Pratap Singh, the learned 
counsel. 

JUDGMENT : (per Sri Vipin Sanghi, cJ.) 

We have heard Mr. Dushyant Mainali, the 

learned counsel for the petitioner, and Mr. S.N. Babulkar, 

the learned Advocate General assisted by Mr. C.S. Rawat, 

the learned Chief Standing Counsel for the State of 

Uttarakhand, and proceed to dispose of this Public Interest 

Litigation.
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2. The challenge raised in this Writ Petition (PIL) is 

to the Government Order dated 07.01.2022, and the 

subsequent permission granted for mining/ dredging of 

Nandhaur River in the Eco-Sensitive Zone of Nandhaur 

Wildlife Sanctuary. The petitioner also seeks a direction to 

the respondents to notify and categorize the zones, where 

mining is prohibited in the State of Uttarakhand, in 

consonance with the guidelines issued by respondent no. 

1, i.e. the Ministry of Environment, Forest and Climate 

Change of the Union Government. 

3. By the order dated 07.01.2022, the State 

Government had permitted M/s A.P.S. Infra Engineers 

Private Limited to carry out the activity of dredging in the 

Upper Nandhaur Chorgalia Area for a period of six months, 

and also to remove the silt and RBM, which is dredged. 

4. According to the petitioner, the activity of 

removing of the mineral, which is dredged, tantamounts to 

mining, which is completely prohibited in the Eco-Sensitive 

Zone, which Nandhaur Wildlife Sanctuary is. In this 

regard, Mr. Mainali has referred to the definition of “mining 

operations” contained in Section 3(d) of the Mines and 

Minerals (Development and Regulation) Act, 1957, which
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means “any operations undertaken for the purpose of 

winning any mineral”. 

5. Mr. Mainali has placed reliance on the judgment 

passed by the Supreme Court in T.N. Godavarman 

Thirumulpad v. Union of India & Ors., 2010 (13) SCC 

740 dated 04.08.2006, on the basis of which the Office 

Memorandum dated 08.08.2019 was issued by respondent 

no. 1, i.e. the Ministry of Environment, Forest and Climate 

Change of the Union Government. In the light of the 

aforesaid order passed by the Supreme Court, the Central 

Government has directed that “Proposals involving mining 

of minerals within the ESZ (or) one kilometer from the 

boundaries of National Parks and Sanctuaries whichever is 

higher is prohibited in accordance with the order of the 

Hon'ble Supreme Court dated 4.08.2006 in the matter of 

T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C) No. 202 

of 1995 and dated 21.4.2014 in the matter of Goa 

Foundation Vs. UOI in W.P.(C) No. 435 of 2012.” 

6. The submission of Mr. S.N. Babulkar, the 

learned Advocate General, is that the activity of dredging 

is essential to conserve the river and the adjoining areas, 

as failure to carry out dredging would lead to rise in the 

riverbed levels, leading to flooding in the adjoining areas
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in the rainy season, where agriculture is carried out and 

habitations are in place. He further submits that the 

Central Government has also exempted the requirement of 

obtaining environmental clearance for the purpose of 

carrying out the activity of dredging and de-silting of, inter 

alia, rivers and canals for the purpose of their 

maintenance, upkeep and disaster management. In this 

regard, he has placed reliance on the notification dated 

28.03.2020 issued by the Ministry of Environment, Forest 

and Climate Change. Appendix-IX to this notification 

enlists at Serial Nos. 7 and 12, the activities, in respect 

whereof exemption has been granted by the Ministry of 

Environment, Forest and Climate Change, which reads as 

follows :- 

“APPENDIX-IX 
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF 

ENVIRONMENTAL CLEARANCE 

The following cases shall not require Prior Environmental 

Clearance, namely:- 

1. 
2: 
3. 
4. 
5. 
6. 
Zi Dredging and de-silting of dams, reservoirs, weirs, 

barrages, river and canals for the purpose of their 
maintenance, upkeep and disaster management. 

8. 

9. 
10. 
11, 

12. Excavation of ordinary earth or clay for plugging of any 
breach caused in canal, nallah, drain, water body, etc., 
to deal with any disaster or flood like situation upon 

4
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orders of the District Collector or District Magistrate or 
any other Competent Authority.” 

7. The further submission of Mr. Babulkar is that 

leaving the dredged minerals on the banks of the river, 

and their non-disposal would also create practical 

difficulties, inasmuch, as, the silt would flow back into the 

river in rainy season, and render the activity of dredging 

nugatory. 

8. Mr. Mainali has, with his rejoinder affidavit, 

placed on record a Joint Inspection Report prepared by a 

team of Officers, which include the Conservator of Forests, 

Western Circle, Haldwani, the Deputy Director, MoEF&CC, 

Dehdraun, the Scientist D, CPCB, Lucknow, the Regional 

Officer, UKPCB, Haldwani, the Sub-Divisional Magistrate, 

Haldwani, the Geo Chemist, Geology and Mining, Unit- 

Haldwani, and the Mining Officer, Geology and Mining, 

Unit- Champawat (Representative of the District 

Magistrate, Champawat), on the aspect of mining activity 

in upstream part of Nandhaur River, and Upper-stream 

part of Sharda Barrage, Tanakpur. This report was 

prepared in the matter of Ridhima Pandey v. State of 

Uttarakhand, (OA No. 429/2022). This report takes note 

of the impugned order issued by the State Government 

dated 07.01.2022 above referred to, which permits M/s 

5
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A.P.S. Infra Engineers Private Limited to undertake 

dredging work, and also to remove the silt and RBM for a 

period of six months from the aforesaid river. The 

conclusion and recommendation made in this report by the 

aforesaid Team/ Committee of Officers is that the area in 

question is rich in bio-diversity and comes within Eco- 

Sensitive Zone of Nandhaur Wildlife Sanctuary. Hence, 

mining activity may not be permitted. 

9. Mr. Mainali has also referred to the letter dated 

28.03.2022 issued by the Divisional Forest Officer, 

Haldwani Division, wherein he states that the requisite 

permission is required to be obtained from the Ministry of 

Environment, Forest and Climate Change, as well as from 

the National Board of Wildlife, before permitting the 

activity to be carried out in terms of the impugned order 

dated 07.01.2022. 

10. We have heard and considered the rival 

submissions. 

11 There is no doubt that the activity of dredging is 

essential, and should be carried out in rivers and streams 

from time to time, so that the riverbed levels are 

maintained. This is essential to prevent flooding in rainy 

season, which also causes environmental degradation and 
6
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loss of life and property along the path of the river, or the 

stream concerned. At the same time, it cannot be that 

under the garb of dredging, what is permitted, and what is 

actually carried out, is the activity of mining for 

commercial purposes. The impugned communication 

permits a private agency, namely M/s A.P.S. Infra 

Engineers Private Limited, to carry out not only the 

dredging activity in the Nandhaur Wildlife Sanctuary, but 

also to win the mineral, which is dredged. For this, 

undisputedly, it would be essential for the said agency to 

send its tools and tackles, men and heavy machinery, as 

well as trucks into the Wildlife Sanctuary to carry out the 

activity. Thus, what the impugned order dated 

07.01.2022 permits M/s A.P.S. Infra Engineers Private 

Limited to carry out is not merely the activity of dredging, 

but also the activity of mining. There is no denying the 

fact that the activity of mining cannot be carried out in an 

Eco-Sensitive Zone, as we have already noticed above. 

12. Another aspect that we cannot lose sight of, is 

that the grant of a contract to a private agency for the 

purpose of dredging, and also winning the dredged 

mineral, would lead to carrying out of the said activity 

purely for commercial purposes. The private agency 

would have its commercial interest in mind, and not the 
7
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environmental interest, which is the rationale for carrying 

out the dredging activity in the first place. The dredging 

activity — which is carried out for environmental reasons, 

would be limited to the extent it is necessary for achieving 

that limited objective. However, once the activity is 

entrusted to a private agency, and that too with a right to 

carry out mining activity i.e. to win the mineral which is 

dredged, the extent of dredging that may be carried out 

on the site is very difficult to monitor or control. The 

moment the dredged mineral is removed for commercial 

purposes, the nature of the activity would change from 

merely dredging to mining, which is clearly prohibited in 

an Eco-Sensitive Zone. 

13. Aforesaid being the position, we cannot permit 

the respondents to act in terms of their order dated 

07.01.2022. The State departments, namely the Forest 

Conservation Department, and the  Agriculture 

Department, of which the Soil Conservation Division is now 

a part, should have an active role to play in the carrying 

out of the activity of dredging in the river in question on 

its own, without the involvement of a private agency. The 

activity of mining, i.e. the winning of the dredged mineral, 

in any case, cannot be permitted. We, therefore, permit 

the State to undertake the activity of dredging entirely on 
8
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its own, without the involvement of private agencies, and 

with the involvement of the State departments 

aforementioned. 

14. The Writ Petition stands disposed of in the 

aforesaid terms. 

15. Consequently, pending applications, if any, also 

stand disposed of. 

VIPIN SANGHI, C.J. 

RAVINDRA MAITHANI, J. 
Dt: 14" February, 2023 
Rahul
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Joint Inspection Report of Mining activity in upstream part of 

Nandhaur River & Upper-stream part of Sharda Barrage, Tanakpur 

in the matter of 

Ridhima Pandey vs State of Uttarakhand 

in 

OA no. 429/2022 

Background 

Hon'ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 

18 July 2022 in the matter of Ridhima Pandey vs State of Uttarakhand in O.A. no. 

429/2022 passed order for verification of factual position related to mining activity 

mentioned in referenced NGT order and remedial action. Relevant para of Hon'ble 

NGT order is as below- 

"In view of the grievances made in the application, we are of the view that the 

factual position needs to be verified and remedial action is required to be taken 

on the basis thereof in case of violation of environmental norms. We accordingly 

constitute Joint Committee of Regional Office of MoEF& CC at Dehradun, Principal 

Chief Conservator of Forests, Government of Uttarakhand, CPCB, State PCB, 

SEIAA, Uttarakhand and District Magistrates, Champawat and Nainital and direct 

the Joint Committee to meet within four weeks, undertake site visits, look into the 

grievances of the applicant, verify the factual position and take requisite action by 

following due process of law. The State PCB will be the Nodal agency for 

coordination and compliance.” 

Copy of the reference NGT order is annexed as annexure no. 1, 

In compliance of NGT order, joint inspection of areas in question (upstream part 

of Nandhaur River and Upper-stream part of Sharda Barrage, Tanakpur) was 

carried out during August 23-24, 2022 by following team members- 

1. Shri Deep Chandra Arya, Conservator of Forests, Western Circle, Haldwani. 

2. Shri Runa Oraon, Scientist D, CPCB, Lucknow. 

3. Dr. Krishnendu Mondal, Dy. Director MoEF&CC, Dehradun. 
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A 
4. Dr. D.K. Joshi, Regional Officer, UKPCB, Haldwani. 

5. Shri Madan Kishore, Geo Chemist, Geology and Mining, Unit-Haldwani. 

6. Shri Manish Singh, Sub Divisional Magistrate, Haldwani. 

7. Sh. Ravi Negi, District Mining Officer, Champawat 

Representative of State Environmental Impact Assessment Authority (SEIAA) was 

not present during joint inspection as SEIAA stands dissolved on the date. Joint 

inspection by the above said committee was carried out. Salient observation and 

recommendation based on site inspection and available records of each mining 

sites is as below- 

A. Upstream part of Nandhaur River: 

Salient Observations: 

a) 

b) 

d) 

e) 

i i Bs ZW yi 

Nandhaur river is originated from Pangoot, Nainital and finally meets with 

river Kailash. Nandhaur river passes through Nandhaur Wildlife 

Sanctuary under Haldwani Forest Division. 

Nandhaur Wildlife Sanctuary in Haldwani Forest Divisionuds notified 

Eco-Sensitive Zone vide MoEF&CC notification dated 22 May 2020. Copy 

of the said notification is annexed as annexure no. 2. 

The Secretary ,Industrial Development (Mining) Section -1 Uttarakhand 

Government has issued a letter dated 07.01.2022 to District Magistrate, 

Nainital giving permission for River Dredging work to M/s APS Infra 

Engineers Pvt. Ltd. under Uttarakhand River Dredging Policy Point no. 10 

(2) for 06 months (annexure no. 3). 

Following that the District Magistrate, Nainital has issued a letter dated 

25.03.2022 to Divisional Forest Officer, Haldwani Forest Division 

authorizing M/s APS Infra Engineers Pvt. Ltd. to collect R.B.M. lying 

upstream of Nandhaur river for a duration of 6 months, under the 

reference of Disaster Management Act, 2005, and requesting for 

facilitating demarcation of the requested site (annexure no. 4). 

In any of the above-mentioned letters, it has not been clearly mentioned 

about the actual area being proposed for the mining activity. It is only 

mentioned that the mining will be done in the upstream of Nandhaur 

river. 

However, Director, Geology and Mining unit, Directorate of Industry, 

Dehradun send proposal for mining activity for area in question to 
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a) 

h) 

1) 

k) 

Secretary, Mining, Government of Uttarakhand vide letter dated 

December 24, 2021. Wherein, Coordinates of area in question mentioned 

in the letter as 29° 0754.4" N, 79° 41'28.0" E. It has also been mentioned 

that channelization of the river Nandhaur will be done in 1.4 Km length 

and 40.0 m width of the river (annexure no. 5). 

In the above-mentioned letter dated December 24, 2021, the area 

mentioned is reads as "flowing from the mouth of Dehwa river to the 

mouth of Kailash River near Dubelbera Dhoka forest compound”, During 

the site inspection, Divisional Forest Officer of Haldwani Forest Division 

has confirmed that the above-mentioned area falls inside the Eco- 

Sensitive Zone of Nandhaur Wildlife Sanctuary. 

Additional Director, Geology and Mining unit, Nainital vide its letter dated 

March 26, 2022 requested Divisional Forest Officer, Haldwani for joint 

demarcation of area in question. Divisional Forest Officer, Haldwani vide 

letter dated March 28, 2022 informed District Magistrate, Nainital that 

area in question (Upstream part of the river Nandhaur where the mining 

is being proposed) comes inside the Eco-Sensitive Zone of Nandhaur 

Wildlife Sanctuary, where the proposed mining activity may cause 

environmental degradation and loss of bio-diversity and subsequently 

may attract legal issues (annexure no. 6). 

There is one mining activity carried out in Nandhaur river as per record 

available with Mining Department, which is located outside the Nandhaur 

Wildlife Sanctuary. 

It was also confirmed by Divisional Forest Officer, Haldwani Forest 

Division that the mining activity has been permitted in the downstream 

of Nandhaur river (approx. 50 m away from the boundary of Eco- 

Sensitive Zone of Nandhaur Wildlife Sanctuary) to the Uttarakhand Forest 

Development Corporation for which Environmental Clearance and Forest 

Clearance have been obtained from MoEF&CC and consent to operate has 

been granted by Uttarakhand Pollution Control Board. During inspection, 

mining activity was not carried out due to monsoon season. 

As per the point no. 5 of the notification of Eco-Sensitive Zone of 

Nandhaur Wildlife Sanctuary (Dated 22 May 2020), a monitoring 

committee has been constituted by the MoEF&CC for monitoring the Eco- 

Sensitive Zone, where the District Magistrate Nainital has been 
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designated as the chairman of the committee. The same has been 

communicated to the District Magistrate Nainital by the Divisional Forest 

Officer, Haldwani Forest Division vide letter dated March 28, 

2022(annexure no. 7). 

In a similar matter (WPPIL No. 48 of 2022 at Hon'ble High Court of 

Uttarakhand, Nainital) keeping in the view of the observations made by 

the National Green Tribunal, Southern Zone, Chennai in O.A. No. 75 of 

2020 (52) on 19-04-2022, in the matter of Tribunal on its own motion 

vs. Chief Secretary of Kerala, appearing at Page No. 70 of the order, vide 

Clause (v), Hon'ble High Court order present reads as "we, hereby, 

permit dredging of river Nandhaur, but we prohibit the removal of any 

riverbed material (RBM) from the river for any purpose, whatsoever. The 

same may be kept on the banks of the river, or in the nearby forest”. 

However, it is to mention that the above-mentioned WPPIL is under 

subjudice (annexure no. 8). 

No mining activity was found on the day of inspection by the joint 

inspection committee as constituted by NGT. However, it was also 

observed that some dredging activity including Channelization of 

Nandhaur river has been performed at two locations with length approx. 

100 mtr each. As informed by the Divisional Forest Officer of Haldwani 

Forest Division, the Channelization of river work has been performed 

jointly by the Irrigation Department and Forest Department of 

Uttarakhand in June, 2022. It was also informed that the extracted RBM 

has been deposited on both the sides of the river. 

It is informed by Divisional Forest Officer and Geo-chemist that no mining 

activity has been started by M/s APS Infra Engineers Pvt. Ltd. at area in 

question. 

Conclusion and Recommendation: 

1) It is evident from above observation that mining permission has been 

granted by Secretary (Industrial Development (Mining), Section -1, 

Uttarakhand Government, which is not started. The area in question is 

rich in bio-diversity and comes within Eco-Sensitive Zone of Nandhaur 

Wildlife Sanctuary. Hence, mining activity may not be permitted. 

However, preventive measures may be taken as per law/rule to protect 

soil erosion. 

Page 4 of 7 

328



2) District Survey Report of District Nainital has been prepared on 

25.07.2018 which need to be updated along with Geo coordinates and 

fresh replenishment study as per the guidelines of MoEF&CC, Govt. of 

India. 

B. Upper-stream part of Sharda Barrage, Tanakpur, Champawat, 

Uttarakhand 

Salient Observations: 

a) Sharda river is originated from kalapani in the Pithoragarh District, 

Uttarakhand. It travels approx. 350 km and finally meets with river 

Ghaghara (U.P). 

b) There is only one mining activity being carried out in Sharda River 

(approx. 500 m downstream of Sharda Barrage) as per record 

available with Mining Department. The said mining activity is carried 

out by Uttarakhand Forest Development Corporation (UKFDC) for 

which Environmental Clearance (EC) and Consolidated Consent to 

operate and Authorization (CCA) of UKPCB for 384.69 Hectare 

covering both upstream and downstream of Sharda barrage. 

c) However, as per condition no. 4 of Forest Clearance (FC) issued on 

11.02.2013,” no collection of mining shall be permitted from the 

portion of Sharda River located on upstream of sharda barrage.” 

Following that, UKFDC is carrying out manual mining only on 

downstream area of approx. 284 hectares and leaving 100 hectares 

on upstream of Sharda barrage untouched. Copy of EC, FC and CCA 

is annexed as annexure no. 9. 

d) It is also informed by Divisional Forest Officer that upstream of 

Sharda barrage falls under elephant Corridor. 

e) It is also informed by mining officer, Champawat no mining activity 

is permitted on the upstream of Sharda barrage by mining 

department. During visit, no mining activity was observed. 

f) District Magistrate, Champawat has constituted a committee on 

05.04.2022 (annexure no. 3 of applicant's letter filed at Hon'ble NGT) 

for joint inspection and recommendation for flood control. 
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g) Based on site inspection and recommendation by the joint 

committee, District Magistrate, Champawat has issued order on 

19.04.2022 for: 

i. First of all, the work of channelization should be done as such 

a place where more effective solutions can be found by doing 

channelization. After seeing its effect, it would be appropriate 

to do channelization work at other places. The channelization 

work of areas near Gandakhali.No-01 should be done before 

the monsoon period in 2022 and after assessing its effect in 

the coming rainy season, advance action should be taken. 

ii. Addition to above, flood protection work should be done from 

Boom to Sharda. 

iii. The above-mentioned work was decided to be done by the 

Irrigation department, Lohaghat under the supervision of 

D.F.O, Haldwani division. 

0) It was informed by Divisional Forest Officer, Haldwani that Irrigation 

Department has made channelization of length approx. 800 m on the 

upstream of Sharda barrage (approx. 06 km north of barrage) in June, 

2022 in compliance of District Magistrate, Champawat order dated 

19.04.2022(annexure no. 10). 

Conclusion and Recommendation: 

1) It is evident from above observation that no mining activity is being carried 

out on upstream of Sharda barrage. 

2) District Survey Report of District Champawat has been prepared on 

25.11.2018 which need to be updated along with Geo coordinates and fresh 

replenishment study as per MoEF & CC, Govt. of India guidelines. 

3) As informed by the mining officer, Champawat, a short-term permit was 

issued to Pvt miner. (M/s Shiv Shakti Traders) on 06.03.2021 by Sub- 

Divisional Magistrate, Purnagiri, Tanakpur on the upstream of sharda 

barrage, which may be consider as a commercial activity and may not be 

permitted. Wo wining adivily Kas bag undavhelon go far. 
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(Deep Chandra Arya) 

Conservator of 
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Dy. Director 

MoEF&CC, Dehradun. 
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Champawat (Representative of 

District Magistrate Champawat). 

(Runa Oraon) 

Scientist D, 
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(Madan Kishore) 
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Lnnexute— 4 
Item No.0g 

(Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPALBENCH 

(By Video Conferencing) 

Original Application No.429/2022 

Ridhima Pandey ...Applicant 

Versus 

State of Uttarakhand ...Respondent 

Date of hearing: 18.07.2022 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMEER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

tion is registere etition ived by E-m 

ORDER 

1. Ms. Ridhima Pandey, aged about 14 Years, claiming herself to be a 

global climate activist working for protection of environment and forests 

since 2017 when she was 9 years old, has sent the present letter petition, 

which has been treated and registered as Original Application, complaining 

about illegal mining inside the reserved forest of Haldwani Forest Division of 

Uttarakhand. 

2. The applicant has submitted that Nandhaur Wildlife Sanctuary is 

situated in the Haldwani Forest Division. The area surrounding Nandhaur 

wildlife Sanctuary has been notified as an Eco-sensitive Zong, The up- 

stream part of Nandhaur River falls under this Eco-sensitive zone, 

Uttarakhand Government Industrial Development Department (Mining) - 

Section 1 vide their letter dated 07.01.2022 and District Magistrate, Nainital, 

vide his order dated 25.03.2022 have authorized M/s. A.P.S Infra Engineers 

Pvt. Ltd. to collect R.B.M. lying in the Eco-seisitive zone of —— 

river for a duration of 6 months, under the guise of Disaster Management 

Act, 2005. D.M Champawat has also started the process of permitting the 

or
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0A. No. 429/207 
Ridhima aradeyVe State of Uttarakhand 

collection of R. iy BM. from the Upper-stream part of Sharda Barrage, r Tanakpur, vide order dateq 05.04.2022 under the guise of Disaster Management 
a Act, 2005. Haldwani Forest Division and concerned areas of 

. both the rivers Nandhaur and Sharda are rich bio-diversity area and 

Important _Schedule-l wildlife habitat and Eco sensitive zone. If it is 
necessary to remove R.B.M., then permission should be granted after taking 

expert opinion and removed R.B.M. should be deposited on both the sides of 

river bank. If the mining activities are allowed in the above forest area then 

there would be a big loss of environment and wild life habitat because the 

road construction for mining vehicles, JCB, poclain machine and the 

labourers to enter in the forest area would not only disturb the wildlife but 

also destroy their habitat. 

a. We appreciate the initiative taken by the applicant for sending the 

letter petition to this Tribunal bringing to its notice environmental problems 

of the fragile area of the Himalayas for appropriate directions. Active 

participation with awareness of the environmental problems and sincere 

concern for resolution thereof is what is required on the part of all citizens 

who are under a fundamental duty under Article 51-A (g) of the Constitution 

of India to protect and improve the environment. 

4 In view of the grievances made in the application, we are of the view 

that the factual position needs to be verified and remedial action is required 

to be taken on the basis thereof in case of violation of environmental 

norms. We accordingly constitute Joint Committee of Regional Office of 
(2 

(D MoEF & CC at Dehradun, Principal Chief Co - “onservator of Forests, A A 
Government of Uttarakhand, CPCB, State PCB, SEIAA, Uttarakhand and 

District Magistrates, Chasipaat and Nainital and direct the Joint 

Committee to meet within four weeks, undertake site visits, look into the 

grievances of the applicant, verify the factual position and take requisite 
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0. A. No 429/ 20292 an. Ridhima Pandeyva, State of Uttarakhand 

Factua) | and action taken report may be furnished within three months 
by email at judici at judicial-ngi@gov.in preferably in the form of searchable 

~ PDF/OCR Support PDF and not in the form of Image PDF. 

List the matter for further consideration on 15.11.2022. 

A copy of this order, along with a copy of the application and 

documents enclosed therewith, be forwarded to the Regional Office of 

MoEF & CC at Dehradun, Principal Chief Conservator of Forests, 

Government of Uttarakhand, CPCB, State PCB, SEIAA, Uttarakhand and 

District Magistrates, Champawat and Nainital by e-mail for compliance. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

18, 2022 
oo Be ApplicationNo.429/2022 
AG
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he 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 22nd May, 2020 

5.0. 1616(E).— In supersession of Mimstry's draft notification S.0. 3882 (E), dated iB" 

December. 2017, the following draft of the notification, which the Central Government proposes to issue im 
exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-section {2} 
and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is herdby 

published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the 

information of the public likely to be affected thereby; and notice is hereby given that the said defi 
notification shall be taken into consideration on or after the expiry of a period of sixty days from the date 
on which copies of the Gazette containing this notification are made available to the public; 

Any person interested in making any objections or suggestions on the proposals contained in the 
draft notification may forward the same in writing, for consideration of the Central Government within the 
period so specified to the Secretary, Mimistry of Environment, Forest and Climate Change, Indira 

Paryavaran Bhawan, Jorbagh Road, Aliganj. New Delhi-110 003, or send it 10 the e-mail address of the 

Ministry at esz-meflanic.an 

a
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20 THE GAZETTE OF INDIA ;: EXTRAORDINARY [PART 11SEC. 311) 

Draft Notification 

WHEREAS, the Nandhaur Wildlife Sanctuary is located in two districts namely. Nainital and 

Champawat districts of Uttarakhand, which derives its name from Nandhaur valley and Nandhaur rivet 

which flows inside the valley and the Nandhaur Wildlife Sanctuary lies between North latitudes 
2856°29.35"" 10 29°16°39.79"" and between East longitudes 79°33°3.82"" to 80"10°0.03™" and spread over 
an area of 269.95 square kilometers; 

AND WHEREAS, this large landscape is flanked by river Yamuna towards the west to river 
Bhagmati in Nepal towards cast; 

AND WHEREAS, this landscape is a representative of Tarai-Duar Savana Eco-region, flanking 

the Himalayas in the southern slopes and the whole area of the landscape is recognized as an important 
center of biodiversity, both at national and global level; 

AND WHEREAS, major flora available in the Sanctuary are Cassia fistula (amaltash). Adlanthis 

excelsa (aru), Mangifira indica (aam), Spondias pinnata (aamra), Emblica officinalis (aavala), Wrightk 
tomentosa findrajao), Tamarindus indica femli), Sterculia villosa fudal), Bauhinia varicgata fkachimar). 

Flacourtia indica {katail [kandaii]). Zizyphus xvlovna (kathber), Haplohragma adenaphvlfum {kath 

sagaon), Marica sapida (kafal), Buchanania lanzan ikathbhilava), Buchanania latifolia (pyalcharop). 

Gmelina arborea (kamhar [gambar]), Albizia odoratissima (kalasiras), Acacia farnesiana (kinkar), Cave 

arborea (kumbhi), Ficus cunia fkumiya), Schfeichera oleosa fkusum), Holarrhena antidvsenterica (kuda), 

Phoebe lanceolata (kakra), Muchilus odoratissima (kaola). Holoptelea intgrifolia (kanju), Celtis tetramdia 
fkharik), Bauhinia malabarica (khatava), Beridelia retusa (khaza), Ficus mfectoria, Ficus rumphi (Khabar, 

pakar), Sapium insigne {kheena). Acacia Catechu (Kher), Bauhinia purpurea (kherwall). Trevia 

nudiflora (kutel), Ficus racemosa (gular), Boehmaria rugulosa (gethi), Bridelia ratusa (goli [ekdanyal), 
Ehretia laevis (chamror [ichoda)]), Casearia elliptica (chilla), Wendlandia exserta fchila [tirchunyal), 

Diploknema butvracea (chura), Pinus roxburghi (chir), Alstonia  Schelaris fchitvan [chiun]), Svzvgien 
cuntini (jamun), Trema orientalis (jeevanti), Putranjiva roxburghli (jooti), Tamarix dioica fjhau), Lennva 

coromandelica (jhingan), Cinnamomum tamale (dalchini[tgpattal), Garuga  pinnata {itmira | Khapa 

Miliusa  velutina (domsaal), Butea monosperma (dhak), Elaeotendron  glawcum (dhibri), Sapidm 
sebiferum (tarcharbi), Oroxylum indicum {tarlooftasnya)), Coceulus lawrifoliuvs (ulfora), Ficus roxburg 

Grewia elastica (thaman), Woodfordia  fruticosa  (dhaula), Ervthring suberosa  (dhauladhe 

Lagerstroemia parviflora (dhon), Azadirachta indica (neem), Stercospermum suaveolens (paddl). 

calveina (pula[patta]). Broussonetia papyrifera (paper malvari). Mitragvna pravifolia (faldu), Gre 

hainesina (farasen), Acacia nilotica (babool), Terminalia bellerica (bahera), Melia azedarach (hake 

Cratacva religiosa (bana [barunal), Ficus bengalensis tbanratha [bargad]), Ancgeissus latifolia fbaak: 
Prerocarpus marsupium (bijaysaal), Ficus scandens (betuli). Rhododendron arboreum (burash). Quer 
lencotrichophora  (baanj), Aegle marmelos (bel), Zizyphus  mawrationa,  Zizvphus  jujuba (bér, 

Hymenodictvon excelsum (borang), Semecarpus anacardium (bhilava), Grewia oppositifolia {hm 
Madhica indica (mahuva), Zizvplus xviovra (makida). Litsea ghutinnse (maida). Randia dumeto 
fmaminfall), Encalyptus hybrid (eucalyptus [safeda]), Mallotus  phillipensis (roham), Cordia dichoto 

Cordia myxa (lasora), Casearia graveolens (lalchila), Morus alba (sah [tutari]), Dalbergia sissoo fs 
[shisam]), Xvlosma longifothum (shallu), Shorea robusta (saal), OQugeinia oojeinensis (saadan), Tecrgna 

grandis (saogaon), Alhizzia chinensia (siras [kala]), Albizzia procera (sins [safed]), Moringa ofeifira 

(seazna), Bonbax ceiba (semal), Terminalia alwa (sain [ashnal), Nvcranthes avbortristis (hersringhir), 

Adina cordifolia thaldu), Terminalia chebula tharra [harad]). ete; 

AND WHEREAS, among the mega-fauna found in this region, the most important ones ure tigers, 

clephants, leopards, sloth bears, and numerous herbivores and the diverse fauna of this area enjoys equally 

diverse floral diversity, which can be estimated considering the fact that the area has twenty-seven pes 
and sub-types of Champion and Seth classified forests; 

AND WHEREAS, the fauna recorded from the Nandhaur Wildlife Sanctuary are Rhesus mica ue 
(Macaca mulatta), common langur (Preshvtis emtellus), jungle cat (Felis chaus), tiger (Panthera \tighis), 

common mongoose (Hertestes edwards), small indian mongoose ( Hertestes auropunctatus), jackal {Clon 

aureus). Indian fox (Velpes bengalensis). sloth bear (Melursus wrsinus), small Indian civet ( Feverrigula 
indica), blue bull (Boselaphus tragocanelus), barking deer (Muntiacus muntjak), spotted deer (ovis aks), 

_ 
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sdMibhar (Cervus unicolor), wild pig (Sus scrofa), five striped palm squirrel (Funambudus pannanii), Indian 
field mouse (Mushooduga), common house rat (Rattus rattus), house mouse (Mus musculus), porcupine 

(Hystrix indica), the grey musk shrew (Swuncus nmrinus), Rufoustailed hare (Lepus  nigricollis] 
ruficaudatus), flying fox (Preropus giganteys). fruit bat (Rousettus feschenandti), goral (Naemorhedus 

goral), Indian pangolin (Manis cresichodaia), Asian clephant (Elephas maxinius), common palm civet 

(Paradoxurus hermaphroditus), red giant flying squirrel (Petawrista petaurista), hispid hare (Caprolagus 
hiseldus), Indian hare (Lepus nigricllis). serow (Capricornis sumatraensis),. cic; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries o 

Nandhaur Wildlife Sanctuary which are specified in paragraph | as Eco-sensitive Zone from ecologica 
environmental and biodiversity point of view and to prohibit industries or class of industries and the 

operations and processes in the said Eco-sensitive Zone; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses tv) and 

(xiv) of sub-section (2) and sub-section (3) of Section 3 of the Environment (Protection) Act 1986 (29 of 
1986) (hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent 
varying from 0.7 kilometres to 15.0 kilometres around the boundary of Nandhaur Wildlife Sanctuary. i 

Nainital and Champawat districts in the State of Unarakhand as the Eco-sensitive Zone (hereafter in this 

notification referred to as the Eco-sensitive Zone) details of which are as under, namely: - 

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be 10 an extent pl’ 

0.7 kilometres to 15.0 kilometres around the boundary of Nandhaur Wildlife Sanctuary and the area bf 
the Eco-sensitive Zone is 540.267 square kilometres. The detail area of the Eco-sensitive Zone are 
given as: 

Haldwani Forest Division : 270,175 square kilometers; 

Champawat Forest Division : 100.880 square kilometers; 

Tarai East Forest Division : 167.103 square kilometers; 

Revenue Area of 2 villages : 1.9518 square kilometers; 

Van panchayat area : 0.1574 square kilometers, 

(2) The boundary description of Nandhaur Wildlife Sanctuary and its Eco-sensitive Zone 1s appended in 
Annexure-l. 

(3) The maps of the Nandhaur Wildlife Sanctuary demarcating Eco-sensitive Zone along with i 
details and latitudes and longitudes are appended as Annexure-IIA, Annexure-11B, Annex 
HC, Annexure-11D and Annexure-11E, 

[ 

(4) List of geo-coordinates of the boundary of Nandhaur Wildlife Sanctuary and Eco-sensitive Zone 

given in Table A and Table B of Annexure 111. 
re 

(5) The list of villages falling in the proposed Eco-sensitive Zone along with their geo co-ordinatgs al 

prominent points is appended as Annexure-IVA and Annexure-1VB. 

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the 
Eco-sensitive Zone prepare a Zonal Master Plan within a period of two years from the dag of 
publication of this notification in the Official Gazette. in consultation with local people and adherirg: 10 
the stipulations given in this notification for approval of the competent authority of State. 

{2) The Zonal Master Plan for the Fco-sensitive Zone shall be prepared by the State Government 1m 
such manner as is specified in this notification and also in consonance with the relevant Central and 

State laws and the guidelines issued by the Central Government, if any. 

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the 

State Government. for integrating the ecological and environmental considerations mio the said 
plan:- 

(1) Environment; 

(1) Forest and Wildhte; 

(iii) Agriculture; 

13
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(iv) Revenue; 

(v) Urban Development: 

(vi) Tourism; 

(vii) Rural Development; 

{vin} Irngation and Flood Control; 

(1x) Municipal; 

(x) Panchayat Raj; and 

(xi) Public Works Department. 

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land usd 

infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall 
factor in improvement of all infrastructure and activities to be more efficient and eco-friendly. 

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing 

water bodies, management of catchment areas, watershed management, groundwater management. 

soil and moisture conservation, needs of local community and such other aspects of the ecology antl 
environment that need attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban 
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as. parks 
and like places, horticultural areas, orchards, lakes and other water bodies with supporting maps 
giving details of existing and proposed land use features. 

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibitd 
and regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly 
development for security of local communities’ livelihood. 

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan. 

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Commit ¢ 

for carrying out its functions of monitoring in accordance with the provisions of this notification 

3 Measures to be taken by the State Government .- The State Government shall take the following 
measures for giving effect to the provisions of this notification, namely:- 

(1) Land use.— (a) Forests, horticulture areas. agricultural areas, parks and open spaces earmarked fir 
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial 
residential or industrial activities: 

Provided that the conversion of agricultural and other lands, for the purpose other than that specified al pan 
(a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Momtorihg 

Committee, and with the prior approval of the competent authority under Regional Town Planning Act and 
other rules and regulations of Central Government or State Government as applicable and vide provisions 

of this Notification, to meet the residential needs of the local residents and for activities such as:- 

(1) widening and strengthening of existing roads and construction of new roads; 

(1) construction and renovation of infrastructure and civic amenities; 

(111) small scale industries not causing pollution; 

(iv) cottage mdustries including village industries; convenience stores and local amenities supporting egu- 
tourism including home stay; and 

(v) promoted activities given under paragraph 4: 

Provided further that no use of tribal land shall be permitted for commercial and industrial development 

activities without the prior approval of the competent authority under Regional Town Planning Ag¢t dnd 

other rules and regulations of the State Government and without compliance of the provisions of Anwle 
244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and Other 

Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007): 

wl 
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rovided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected 
by the State Government, after obtaining the views of Monitoring Committee, once in cach case and the 
correction of said error shall be intimated to the Central Government in the Ministry of Environment, 

Forest and Climate Change: 

Provided alsa that the correction of error shall not include change of land use in any case except as 
provided under this sub-paragraph. 

(b) Efforts shall be made to reforest the unused or unproductive agricultural arcas with afforestation find 

habitat restoration activities. 

(2) Natural water bodies.-The catchment arcas of all natural springs shall be identified and plans for thei 

(3) 

extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed only in pre 

defined and designated areas for eco-tourism facilities as per Tourism Master Plan: 

(4) 

(5) 

(6) 

(Mn 

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines Pal 
be drawn up by the State Government in such a manner as to prohibit development activities at or net 

these arcas which are detrimental to such areas. 

Tourism or Eco-tourism.- (a) All new cco-tourism activities or expansion of existing touristh 
activities within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive 

Zone. 

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in 
consultation with State Departments of Environment and Forests, 

(¢) The Tourism Master Plan shall form a component of the Zonal Master Plan. 

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Fed 
sensitive Zone. 

(¢) The activities of eco-tourism shall be regulated as under, namely;- 

{i) new construction of hotels and resorts shall not be allowed within one kilometre from the 

boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever 

nearer: 

a” 

Provided that beyond the distance of one Kilometre from the boundary of the protected area ull 1 

(il) all new tourism activities or expansion of existing tourism activities within the |E 

time to time) with emphasis on eco-tourism, eco-education and eco-development: 

(iii) until the Zonal Master Plan is approved, development for tourism and expansion 
existing tourism activities shall be permitted by the concerned regulatory authorities bas 

pool reserve areas, rock formations, waterfalls, springs, gorges. groves, caves, pots, walks, ni 

cliffs, ete. shall be identified and a heritage conservation plan shall be drawn up for their preservat 
and conservation as a part of the Zonal Master Plan. 

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historigal. 

architectural, aesthetic. and cultural significance shall be identified in the Eco-sensitive Zone nd 

heritage conservation plan for their conservation shall be prepared as part of the Zonal Master Plan. 

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall] be 
complied in accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 
2000 under the Environment Act. 

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled m 
accordance with the provisions of the Air (Prevention and Control of Pollution) Act. 1981 (14 of 1451) 
and the rules made thereunder, 

19
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(87 Discharge of efMuents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance 
with the provisions of the General Standards for Discharge of Environmental Pollutants covered under 
the Environment Act and the rules made thereunder or standards stipulated by State Government 
whichever is more stringent. 

(9) Solid wastes.- Disposal and Management of solid wastes shall be as under:- 

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carmed ow in 
accordance with the Solid Waste Management Rules, 2016, published by the Government of 

India in the Ministry of Environment, Forest and Climate Change vide notification number 

S.0. 1357 (BE), dated the 8" April, 2016; the inorganic material may be disposed in an 

environmental acceptable manner at site identified outside the Eco-sensitive Zane: 

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the 

existing rules and regulations using identified technologies may be allowed within Eto- 

sensitive Zone. 

(10) Bio-Medical Waste.— Bio Medical Waste Management shall be as under:- 

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried om im accordance 
with the Bio-Medical Waste Management, Rules, 2016 published by the Government of Indi 

in the Ministry of Environment. Forest and Climate Change vide notification number GS R 
343 (FE). dated the 28" March, 2016; 

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the 
existing rules and regulations using identified technologies may be allowed within the Eco 

sensitive Zone, 

(11) Plastic waste management.- The plastic waste management in the Eco-sensitve Zone shall be carned 
out as per the provisions of the Plastic Waste Management Rules, 2016, published by the Governmen 
of India in the Ministry of Environment, Forest and Climate Change vide notification number GSR 
340(F), dated the 18™ March, 2016, as amended from time to time. 

(12) Construction and demolition waste management.- The construction and demolition i | 

management in the Eco-sensitive Zone shall be carried out as per the provisions of the Constructo 
and Demolition Waste Management Rules, 2016 published by the Government of India in the Ministr] 

of Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated the [29 

March, 2016, as amended from time to ime. 

(13) E-waste.- The ¢ - waste management in the Eco-sensitive Zone shall be carried out as per i i 
provisions of the E-Waste Management Rules, 2016, published by the Government of India ng tht 

Ministry of Environment, Forest and Climate Change. as amended from time to time. 

(14) Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manndr 
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and nll such lind: 

as the Zonal Master plan is prepared and approved by the Competent Authority in the Stag 

Government, the Monitoring Committee shall monitor compliance of vehicular movement under the 
relevant Acts and the rules and regulations made thereunder. 

(15) Vehicular pollution. Prevention and control of vehicular pollution shall be incompliance with 

applicable laws and efforts shall be made for use of cleaner fuels. 

(16) Industrial units.— (i) On or afier the publication of this notification in the Official Gazette, no nel 

polluting industries shall be permitted to be set up within the Eco-sensitive Zone. 

(11) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification 
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016. unless $0 
specified in this notification, and in addition, the non-polluting cottage mdustries shall be promoted 

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:- 

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be 

permitted; 

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be 
permitted. 

wr
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4. List of activities prohibited or to be regulated within Eco-sensitive Zone. All activities in the Feo 

sensitive Zone shall be governed by the provisions of the Environment Act and the rules made thére 
under including the Coastal Regulation Zone, 2011 and the Environmental Impact Assessm 

Notification, 2006 and other applicable laws mcluding the Forest (Conservation) Act, 1980 (69 of 
ni 

1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and 

amendments made thereto and be regulated in the manner specified in the Table below, namely:- 

TABLE 

S. No. Activity Description 

(hn (2) (3) 

A. Prohibited Activities 

i. Commercial mining, stone quarrying | (a) All new and existing mining (minor and majo 
and crushing units. minerals). stone quarrying and crushing units jar 

prohibited with immediate effect except fo 
meeting the domestic needs of bona fide loca 
residents including digging of earth fo 

construction or repair of houses and | fo 

manufacture of country tiles or bricks for housin 

and for personal consumption; 

{b) The miming operations shall be cawmed oul 
accordance with the order of the Hon ble Supreme | 
Court dated the 4™ August, 2006 in the mauer of 
TN. Godavarman Thirumulpad Vs. UOL i 

W.P(C) No.202 of 1995 and dated the 217 April. | 
20114 in the matter of Goa Foundation Vs. U0] 4 

W.P(C) No.435 of 2012. 
= ———rrt 

2; Setting of industries causing | New industries and expansion of existing polluting 
pollution (Water, Air. Soil, Noise. | industries in the Eco-sensitive Zone shall no 

ele). permitted: 

Provided that non-polluting industries shall | 
allowed within Eco-sensitive Zone as per classificatdn 
of Industries in the guidelines issued by the Centr 

| Pollution Control Board wn February, 2016, unle$s 

| otherwise specified in this notification and mn addimdn | 

| the non-polluting cottage industries shall be promoted] 

3, Establishment of major  hydro- Prohibited (except as otherwise provided) as per the 

electric project. | applicable laws, 

Ea | Use or production or processing of | Prohibited (except as otherwise provided) as per the 

| | any hazardous substances. applicable laws. 
1 1 

| 35 Discharge of untreated effluents in | Prohibited (except as otherwise provided) as per the 
natural water bodies or land area. applicable laws. 

fi, Setting up of new saw mills. New or expansion of existing saw mills shall not be 

permitted within the Eco-sensitive Zone 

7: Commercial use of firewood. Prohibited (except as otherwise provided) as per the | 

applicable laws. 

8. | Use of polythene bags. Prohibited (except as otherwise provided) as per fhe 
applicable laws. 

9, Setting up of brick kilns. Prohibited (except as otherwise provided) as per the 

applicable laws. IE 
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Activity Description 

(2) (3) 

B. Regu lated Activities 

Commercial establishment of hotels 

and resorts, 

No new commercial hotels and resorts shall be 

permitted within one kilometer of the boundary of the 

protected area or upto the extent of Eco-sensitive Zone, 
whichever nearer, except for small temporary 

structures for eco-tourism activities: 

Provided that, beyond one kilometer from the boundary 
of the protected area or upto the extent of Eco-sensitive 
Zone whichever is nearer. all new tourist activities of 
expansion ol existing activities shall be in conformity 
with the Tounsm Master Plan and guidelines ad 

applicable. 

1s 

Construction activities. {a) New commercial construction of any kind shall no 

be permitted within one kilometer from thy 
boundary of the protected area or upto extent of th 

Eco-sensitive Zone. whichever is nearer: 

Provided that. local people shall be permitted 
undertake construction in their land for their us 
including the activities mentioned in sub-paragraply (1 
of paragraph 3 as per building bye-laws 10 meet 1 
residential needs of the local residents. 

| Provided further that the construction activity related 

small scale industries not causing pollution shall 

regulated and kept at the minimum, with the pridr 
permission from the competent authority as | per 

Small scale non polluting industries. 

applicable rules and regulations, if any. 

(b) Beyond one kilometer it shall be regulated a 
the Zonal Master Plan, 

Non polluting industries as per classificano 

industries issued by the Central Pollution Control 2 i 

in February. 2016 and non-hazardous. small-scale o 
service industry, agriculture, flonculture, horticulture 
agro-based industry producing products | fr 
indigenous materials from the Eco-sensitive Zone sh 

be permitted by the competent Authority 

Felling of trees. it There shall be no felling of trees in the forest 

| prior permission of the Competent Authority in 

State Government, | 

The Felling of trees shall be regulated in cy 
with the provisions of the concerned Central 
State Act and the rules made thereunder. 

b) 
ur 

| Collection of Forest produce or Non- 
| Timber Forest produce. 

Regulated as per the applicable laws. 
| 

| Erection of electrical and 
| communication towers and laying of 

cables and other infrastructures. 

Regulated under apphcable laws (underground a 

may be promoted). [ 

pu 

16. Infrastructure civic including bl Taking measures of mitigation as per the applic 

va 
7
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S. No. Activity Description Ns 

mn 2) 3 i 
amenities. laws, rules and regulations available guidelines. 

17. Widening and strengthening of | Taking measures of mitigation as per the applicable 

existing roads and construction of | laws, rules and regulation and available guidelines. 
new roads. | 

18, Undertaking other activities related | Regulated as per the applicable laws. 
to tourism like flying over the Eco- 
sensitive Zone arca by hot air 
balloon, helicopter, drones, 
Microlites, ele. I) | 

19. Protection of hill slopes and river | Regulated as per the applicable laws. 
banks. 

20. Movement of vehicular traffic at | Regulated for commercial purpose under applicable 
night. laws. 11 

21. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals. 
practices by local communities along [ 

with dairies, dary farming, 
aquaculture and fisheries. 

22. Establishment of large-scale | Regulated (except otherwise provided) as per the 
commercial livestock and poultry | applicable laws except for meeting local needs. 

farms by firms, corporate and 
companies. 

~1 

23, Discharge of treated waste water or | The discharge of treated waste water or effluents shall 
effluents in natural water bodies or | be avoided to enter into the water bodies and efforts 

land area. shall be made for recyele and reuse of treated waste 

water, Otherwise the discharge of treated waste waterior | 

| effluent shall be regulated as per the applicable laws, | 

24. Commercial extraction of surface | Regulated as per the applicable laws. 

and ground walter. 

25. Solid waste management. Regulated as per the applicable laws, 

26. Introduction of exotic species. Regulated as per the applicable laws, 

27. Eco-tourism, Regulated as per the applicable laws, Hl 

28. Commercial sign boards and Regulated as per the applicable laws. 
hoardings. 

C. Promoted Activities 

29, Rain water harvesting. Shall be actively promoted. 

30, Organic farming. Shall be actively promoted, 

il. Adoption of green technology for all | Shall be actively promoted. 

activities. 
- oS E— 

32. Cottage industries including village | Shall be actively promoted. 
| artisans, et, | | 

1 Sen TY [lee 
| 33. | Use of renewable energy and fuels, Bio-gas. solar light ete. shall be actively promoted. | | 

34. Agro-Forestry. Shall be actively promoted. 
—_— —— - - 

35, Plantation of Horticulture and Shall be actively promoted. 
| Herbals. | 

3
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monitoring of the provisions of this notification under sub-section (3) of section 3 of the Environment 
(Protection) Act, 1986, the Central Government hereby constitutes a Monitoring Commifieg 
comprising of the following, namely:- 

SN | Constituent of the Monitoring Committee Designation 

{1) Collector, Nainital Chairman, ex officio 

(1) Representative of Collector of Champaw a “Member, 

(iti) | Representative of the Department of Environment, Government of Member, 
Untarakhand 

(iv) | Representative of the Department of Urban Development, Government | Member; 

of Uttarakhand 

(v) | Regional officer, Uttarakhand State Pollution Control Board | Member, 

(vi) | A representative of Non-governmental Organisation working in the Member: 
| field of wildlife conservation to be nominated by the State 

| Government 

(vii) | One expert in the area of ecology & environment to be nominated by | Member: 

the State Government for a term of one year in each case 

(vin) | Divisional Forest Officer, Haldwani Forest Division IE Me mber-Secretary. | 

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions o 

notification. 

(2) 

La
d 

—
 

4) 

The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new 
Committee by the State Government and subsequently the Monitoring Committee shall bg 
constituted by the State Government. 

The activities that are covered in the Schedule to the notification of the Government of India in the 

erstwhile Ministry of Environment and Forests number 8.0, 1533 (E), dated the 14" September 

2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified m 
the Table under paragraph 4 thereof. shall be scrutinised by the Monitoring Committee based on the 

actual site-specific conditions and referred to the Central Government in the Mimstry of 
Environment, Forest and Climate Change for prior environmental clearances under the provisions 

of the said notification, 

The activities that are not covered in the Schedule to the notification of the Government of India 
the erstwhile Ministry of Environment and Forests number $.0. 1533 (E), dated the 14" September 

—- 

2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in thd 
Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on tha 
actual site-specific conditions and referred to the concerned regulatory authorities, 

dl 
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5S. No. Activity | Description 
| 

(1) (2) | (3) oo B | 

36. Use of eco-friendly transport. | Shall be actively promoted. 

3% Skill Development. | Shall be actively promoted. 

R18 Restoration of degraded land/ Shall be actively promoted. 
| forests/ habitat, 

39. | Environmental awareness, Shall be actively promoted. | 

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification For effect 

i 

this
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(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) 
shall be competent to file complaints under section 19 of the Environment Act, agamst any person 
who contravenes the provisions of this noufication. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, 

representatives from industry associations or concerned stakeholders to assist in its deliberations 
depending on the requirements on issue to issue basis. 

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 3] 
March of every year by the 30" June of that year to the Chief Wildlife Warden in the State as per 
proforma appended at Annexure V. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give 

such directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions, 

7. The Central Government and State Government may specify additional measures, if any, lor giving 

cifect to provisions of this notification, 

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the 
Hon'ble Supreme Court of India or High Court or the Nanonal Green Tribunal, 

[F. No. 25/1 13/2015-E52-RE] 

Dr. SATISH C. GARKOTI, Scientist *C 

| 

ANNEXURE- 

BOUNDARY DESCRIPTION OF ECOSENSITIVE ZONE AROUND NANDHAUR WILDLIFE 
SANCTUARY IN THE STATE UTTARKHAND 

—_
— 

East Side - Sarda North 22.23, Mathiabanjh 3.4, Chhini 53. West Bastia 1.2.3, East Basua 1.2.34, 
Naghan 8, Baramdeo A2 Al, Kakrali B, A, D, North Guliapani 4b, South Guliapani 1.2.3, East Kilpura 
ABC 

West Side - Kalega-6,1. Nandhour-1  Sumanthapla-2. Lakhanmandi-5a. de. 4a.4b.3.20.1a.8b, 

Dolpokhara- 5. 8b, 8¢. 8a, 7a, 7b. 6b, 6a, Kalukhera- 5.6,3 Ratighat- 3a, la, Ib, 2b, 2a, 3b. 3a.4. 5, 6a, bb 

Garhkharak block c.no.-1, 2, 3. 4. 5a. 5b Simla block c.no.-5b, de, 4a. 3. 2. 1 Patrani block c.no.- 4. 

West Lobchula 1a, 2b, 2a, 3a da; 

North Side - East Lobchula 1,2,3, Gauniyaroa 1,13, North Kholgarh |, Upraula Gaunivarsa 1.2, South 

Loweranala 1.4.5, North Loweranala 4b. 3b, 2b Kundal 1.4.58 Aaligarh Ib, la, Betlad 3a [5b 

(part), 2a(part), lal part). 1 b(part), Durgapipal 1 1(part), Sarda North 4(part).5{part).6( part); 

South Side - North Banbasa Block 5.8.7. West Kilpura A. Dogari block-1 & 2. Sudlimath Block I. 11h, 
Sudlimath Block-11-2b,2a,1b.1a, Beda Reserve -3 East Jaulasal- 16,15,14.13,12, West Jaulasal- bb. 

Hanspur block-C | Kalega-7 | 
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ANNEXURE- IA 

MAP OF NANDHAUR WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG 
WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS 
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ANNEXURE- 11B 

GOOGLE MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY 

ALONG WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS 
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ANNENURE- HC 

Par HSC 340] 

MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY ALONG WITH 
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (S01) 
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ANNEXURE- ID 

MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY ALONG WITH 
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOT) 
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ANNEXURE- HE 

EN 126 

MAP OF NANDHAUR WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG 
WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS 
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TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF NANDHAUR WILDLIFE 
SANCTUARY 

Point Longitude Latitude Description 

Wol 79°40 31.695" E 29°11" 3.884" N Nandhaur WLS 

Wwao2 79°44 37.284" E 29% 10y 38.038" N Nandhaur WLS 

wao3 79° a9 12. 195 E 29°9' 37.718" N Nandhaur WL 8 

Wio4 79° 51' 38.832" E 20°9" 25.676" N IN; anh wr wi 5 

was 79° 53 533.049" E 29° 10 44.254" N Nandhaur W1 51 

Woe 79256 10,269" E 29° R' 49470" N Nandhaur WL 5 
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(EE 

[aT [137% 3{ii)) ATTA FT ITATT © SATO 3 

METS 79° 58' 45.739" E 29° 73.473" N Nandhaur WLS | | 
WOS 80° 1' 2.823" 29°7' 40.210" N Nandhaur WES | | | 
W09 80° 1' 34.977" E 29° §' 44.964" N Nandhaur WLS 

wlio 79° 59° 37.921" E 20° 31.139" N Nandhaur WLS | | | 

Wil 79°58 1513 E 29° 3 15.607" N Nandhaur WLS 

wi2 79°47 50.944" E 29° 4" 39.597" N Nandhaur WLS 
wi3 79° 45 $7.253" E 29°7' 11.210" N Nandhaur WLS 

Wid 79° 42 19.679" E 29° §' 57.363" N Nandhaur WLS 

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE 

Point Longitude Latitude Description 

Fol 79° 33' 57.762" E 29° 16' 39.994" N Eco Sensitive zone 

E02 79° 36’ 19.052" E 29° 14' 23.009" N Eco Sensitive zone | | | 

E03 79° 39' 33.453" E 20° 13 48.082" N Eco Sensitive zone | 

E04 79° 42' 39.081" E 29° 12 45.522" N Eco Sensitive zone. | 

E05 79° 45' 36.564" E 29° 12'8,202" N Eco Sensitive zone 

E06 79° 50° 17.169" E 20° 10°0.514" N Eco Sensitive zane 

E07 79° 48'4.071" E 29° 11'5L318"N Eco Sensitive zone 

E08 79° 50° 20.665" E 29° 14' 50.935" N Eco Sensitive zone: | 

E09 79° 521.722" E 29° 13° 58.015" N Eco Sensitive zone 

E10 79°53 13.318" E 29°01" 2581" N Eco Sensitive ne 

| En | 79° 5438887" E 29° 10° 30.784" N Eco Sensitive zoe. 

E12 79° 57 43.191" E 29°9' 15.266" N Eco Sensitive zone 

E13 79° 59' 48.190" E 29° 11' 30.730" N Eco Sensitive zone | | 

Eid 80° 1I'59.701" E 29° 10 27.968" N Eco Sensitive zone ] 

EIS 80° 58.790" E 20° 10 16,371" N Eto Sehsitive sone 

El6 80° §' 27.463" E 29°9'22.326" N Eco Sensitive zone | | 

E17 80° 10'0,297" E 29° 7' 18.207" N Eco Sensitive zone 

E18 80° 6' 32.886" E 29° 5 13.986" N Eco Sensitive zone 

E19 80° 4'S2. 771" E 29° 35.607" N Feo Sensitive zone 

E20 80° 3' 35.373" E 287 SR" 4.653" N Eco Sensitive — 1 

E21 80° 1' 15.573" F 28° 56' 32.108" N Boo Sensitive zone 

E22 80° 1' 4.867" E 28° 50' 46.918" N Eco Sensitive sone. | 

B E23 79° 56' 47.563" E 20°11967T°N | Feo Sensitive zone 1 

2 
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[Part SEC. NP] 

Ed 79° 53' 46.660" E 28° 59' 33.923" N Eco Sensitive zon 

E25 79° 48' 26.818" E 29° (8 54.202" N Eco Sankiie hae 

E26 79° 45' 2.150" E 29° 2'42,193" N “Eco Sensitive zone | 

E27 79° 43 238 $70" k= 29° 627.021" N Eco Sensitive zone 

£28 79° 41' 31.539" E 29° 734.821" N Eco Sensitive zone | 

£29 79° 39' 7.687" E 29° 7' 49.656" N Eco Sensitive zone| 

CEs 79° 36' 59.523" E 29° 9' 14.706" N Eeo Sensitive zone] [| 

E31 79° 34' 35.786" E 29° 12 46.539" N Eco Sensitive zond 

E32 | T9234 0471" E 29° 14' 55.206" N Eco Sensitive zone 

ANNEXURE-IVA 

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE 

SANCTUARY ALONG WITH GEOQ-COORDINATES 

Name © Village Longitude Latitude | 

Kathaul [wi 79° 58' 32.561" E 29°%'27.937°N | | 
BakrialukiPatli [ V2 80° 0° 44.337" E 29°8'39.672°N | | 

ANNEXURE-IVB 

DETAILS OF THE VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF NANDHAL R 
WILDLIFE SANCTUARY ALONG REVENUE AREA AND BOUNDARY DESCRIPTION 

| Nameof | Tehsil Area of Areaof Boundary 
ie. | Village Panchayati Van Revenue 

inside the Village | Village (Ha.) 

(Ha.) 

I Kathoul Purnagiri | 50.040 North — North Sarda 16, | 

South — Kathoul | &2. 

East — Kathoul 3, 

| West-South Sarda 13 
[27 | Bakriyal 15.741 145.144 | North-Bakrival Civil Forest. 1 ki Pati 

(leaves South — Mathiyabanj 2. | 

Village) East — Mathivabanj 3. 

[ West Budam 

iL Total 15.741 195.184 | T1 : : ~ — = | = =i 

wz
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[TT 11-37% 3{ii)] ATTA TT ATHTS | FATITIN 17.29 

SN 

Performa of Action Taken Report: 

1. 

2 

ANNEXURE -V 

Number and date of meetings. 

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate 

Annexure). 

Status of preparation of Zonal Master Plan including Tourism Master Plan, 

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive 
Zone wise). Details may be attached as Annexure. 

Summary of cases scrutinised for activities covered under the Environment Impact Assessment 

Notification, 2006 (Details may be attached as separate Annexure). 

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment 
Notification, 2006 (Details may be attached as separate Annexure). | 

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986. 

Any other matter of importance. 

Uploaded by Die. of Printing at Government of India Press, Ring Road, Muyapuri, New Delhi-1 10064 
and Published by the Controller of Publications, Delhi-1 10054, MANGI KUMAR boner 
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Anneyuie—5 

F rs, 383 n 
: - 

TR 13 wf gard 
om Frere serve 

Har # , RENE | 

Wig, 
TH, 

) TEES 99 | 

Wm 39.227 1 / Pafiugo / fofo-Rogo / 2021-22, Rei § fw, 2021 
fw: saree Rev Rim AMY, 2021 3 fag wm 10 (2) 3 IER UT EE 

RARE 3 wel sri weet ava oe gn alge ddr A Ra 
ia Rim 3 A aly BD wm 

TU IW favs sma ewer € 5 wodlorwo se Fifa wofio, d-138, 
qeeR-51, Rel, SewrEve (qd Ae Bw RATE U9 @ APE, ger, Hae) 3 ER 
TE Hae A dele ger @ aw FR ak af dF (ew TR TE) § seware Ra 
gh if, 2021 & fg Hem 102) @ EEE Swale @ TE @ SAR WEE RR or 
8 WET TF RAT 24.12.2021 30 Frater AF we Re Tn #1 Sw AEA UF @ WT HEH 
Arevése WY UF WE IN-DL532931758922550, fim 26 4, 2016 Wega fan wm 2, ra 
ERT WIA RE Er Wf, $F Raed Td Uo Hated, ARG WOR, 18 feel @ ERI 
wHova-e7 # fmf wr fd oe dg wom Aare wd wide fale @ safe mn @ 
m1 we Haw ee wie fife 3 gw sw eg vofiotwo wT wf woftro 
shga fem mn 2) weum Afae Tl wEde @ 13 §& SEL/RK-2FY 21- 
22/WO/AIEPL/001655, fesid 16 Rama, Jfcafed & @& “With reference to the 
discussions had between, Sadbhav Engineering Limited (hereinafter referred to as “SEL”) and 
M/s APS Infra Engineers Private Limited (hereinafter referred to as “M/s” APS Infra”), we 
are pleased to award you the balance Construction works of Highway, Structures and Other 
works as instructed by SEL representative in the Project stretch of “Four Laning of Rampur- 
Kathgodam Section of NH-87 from Design Chainage 43.446 KM (Existing Ch. 42/791KM) 
to Design Chainage 93.226 KM (Existing Chainage 88/000 KM) (Package-II) in the State of 
Uttarakhand under NHDP Phase III" under the terms and Consditions stated in this work 

Order”. 

Ine aff 03 @ WY Wa ew 43 3 wage Pee aren Ris 1506201 A 
Sfeaflm & 5 “orton Rafer, Fae @ w= w@n 1316 /30-Mowo /2020, 1&me 19 alte, 
2021 ® TY Hor, IW Rvs ft fe dala wd sw gw swansea arf om, fret oe 
ZR AR THR 78 A wd Aen A a8 @ ff dv ow we Beem Rew fm Af @ ama 
ww Frflew ov 7d 3 Pardo & sm far mn # | Rrel snfar Renard, Yara 
@ 1 @ sued § Iw Ud afed gor, gah Few, Servs, wee Haw 3 oF we 
206 /oafodo / Rar 2RHT/ 2021-22, RATE 09 OF, 2021 & ERT IRE wan wud (rer 
tq Preifa RY @) vera Ram, 7 fv, Ried Rem v3 soe w@ afar @ gw Res 
16.06.2021 BY At 3a urafRar vd ay ot Sufefd F wren Prd far man) 

Af ye dele w@ a # gw AR www wR TE & 5 FRR a8 8 oie) mew 
defer Fa, den TOR w@ aE 89 Pee Rud #) we ® FER 78 Sard fm a a
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rier wens SA SD ERI Srgafir / Pert gr wn fbr SR an Sa SuEie 
5 Rin 3 Ry Et SE oa a 

a SRT @ 79 F odors 377 FRE Fofdo, B-138, FR-51, ATE, ITE 

(am wer gg Reem wa @ wo, weer, He) @ gw oR HAE @ aed 
TEM 3 IR FR OR TRE 8 (rR ik Td) § vere Raw Rm AR, 2001 BR 

He 100) B fEEER Svafiel 3 ge 9 age dg fm are vA Reis 24.12.2021 
Td TERT 8B ed § Ra wif A wae Pde aren Reis 15062021 FW A WA B 

te wm we 1873 / VII-A-1 /2021-05(28) /2021, f7i@ 10 aR, 2021 @ EWI emia 
Serre Rew i AR, 2001 3 fag win 10f2) B WREFIER Toga-e7 @ Frat awd @ 
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1. , Berl | 
C wri TR, fr a wn sr 

3. WEES sf, fed ave, wee) 

WES [528 / Eizo / Redfin / 2021-22 Raie2 6 ard 202 
fam Tove Rm Rim Af 3 En 10) @ FER US wa AN 

Art § wot weed Yoo es Tv ar Set ot fr Bt 
® af & we ¥ 

TEI, 
TH TRE fies wf Refer Hoe #03 wo 1918/30 dodo /2021-22 

femtis 25 Ad, 2022 1 wf WEY BA BT FW, (oAmR we) Re EN SwwaTe TNH Jif 
Rem am apm—1 ? v3 wo 2370/VIl-A-1/2022. /5(120) /2021 Rie 07 wed, 2022 (BT 
Foe) ER Wee Fam mele fe 2 gm wk dren &3 (Gm TER Ad) A oom 
wera /3rodioio A Perl troveo —87 @ fifo arf 2g voflorwin TERT Fifa wo foo 3 ow 
BE IEE A ASE SRT 
fda 

36 IF D AUS § FET WE Wa Ae of fei 28032022 BARE 19:30 
= # ff Puffs @ a 3) 9% Rais 3 Feuille fRY & 99 ® am wd ao ag afefaf 
TH WE WR Sufed EF 8g IRE FT #1 FE WW, mie IE 87 #1 WIE Wed av 
%0 DIATE | WW WR PN IFAT IW GY WHR TR fH Fra) we 

wow |e i % fs oo i 

o 
5194 wl th 

| 2613002 ( 

va Jaffe | 
RRR 

frend, Afra e706 IRE TE FF § ww gem ME) 
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BCE 99 YT, Beg | 
SRE. Ser (Him) grea : ossas—220002, $8 : dfohid@gmall.com 

Tw 4951 /12-1 gr Reie— 22 /oz /2022 

Rorenforerd, 
ire | 

snrraEvs Raw {fin fy, 2021 B fag wer 10(2) B AER WET TEE wh 
TRAeFRT @ werd srw wer sw or gw alga SPER @ 
Rex gir ord AN spon 3 warm F) 

AT FATE THD —1918 / 30-3 / 2021-22 fawid—25.03.2022 | 

[IA AO WEffa wo mere BY fora gr ema wear Tar gf 
see Rem (EF) J rT-1, IRRIEYS WMA @ 9A WERT 2370/VI- A-1/2022/ 5) 

(120) /21 faAi@w—07 Oral, 2022 & Wrew WF anwar wae sffraw 2008 WN ure 72 FH Fife 
TEE Bw sf, ff aR ® sd ge fF 3 Geaey WEE WR OW 
we fener fod WY fefg & ow 3% ser yee alfige, 2005 & Sua aw Red 
ff ar sftiram & arma ERY gY ON wd Bn FF gfe sawave Rew 3 Af, 2021 
% fag we 102) F wearer $B ¥g TH @ wife dvardom, 6 @ wm 
[aah syd Te AE-TE @ Tad § 7% 1 oe § 19m af @ gfe eee 
Fare, TEAS gear @ SIN TER ara 87 (rR TiN TE) 4 om wea amd 
# frend gm er & Prfo od ¥q edtew gr sified mL @ wr ¥ os ww 7 
Fal 8g wger wha fed wr wn serave Rew FR AR, 201 @ fag denen w 
weraes Sra oer Framed, 2001 3 from-ee @ sna Fram se 31 Aft ae g¢ 
79 oid ¥g 9 IRATE. FWA WR ¥Y ued A af 7 oF 3g oR 3) 08 WEA 
fut # wr fd we Yaa vem ot of &) 

TE ft Irma Fw Tn § fp Swann Wem @ any awh agen ww 
dow. wor gota wf gv Penh fd om a we arden, oY amo wea 
Prior ord ¥g Wri FIR BF FW EW WR TE BIW ie 5oT gr wea of © 
freer wr &g Rar mdm odes, wo REE WRAL @ ue § gem, g7 & Prior wd 
gr on agen srgHfy ar wee. oR or Ay swe A on vr & waa ae 
i av RAR fr ww A wer areal Sve #8 fe wm) gw wwe BOW 
Frere, soe vd wl so, Save, MRE Tv Rie 06 wd 2022 © IGE 
a or gn 8, Ret od gr we wa 3 Wow dvi dg Ree 29 ard 2022) 
WHE WE 11:30 79 BH Rif Pais @ m8 

= 

ry
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40 
[PART I1—Skc. 31s | 

36. | Use of eco-friengpy roe———— : N 
To Si transport, Shall be actively i = 

- Shall be actively promoted. SL osoration of degraded land/ Shall be acti moted 
habitat 

actively pro ; 

39, Envi vironmental awareness. Shall be actively promoted. 

5 Monitoring Committee for 
i monitoring of the provisions of 

Monitoring the Eco-sensitive Zone Notification.- For effective 
this notification under sub-section (3) of section 3 of the Environment 

us ‘ ¢ ® I ve t constitutes a Monitori F 

mprising of the ; overnment hereby onit Committ 
sing following, namely:- 

1 ng mmtee, 

SN | Constituent of the Monitoring Committee Designation 

(i) Collector, Nainital Chairman, ex officio 

(ii) | Representative of Collector of Champawat Member; 

(iii) | Representative of the Department of Environment, Government of Member; 
Unarakhand 

(iv) | Representative of the Department of Urban Development, Government | Member; 

of Uttarakhand 

(v) | Regional officer, Uttarakhand State Pollution Control Board Member; 

(vi) | A representative of Non-governmental Organisation working in the Member; 

field of wildlife conservation to be nominated by the State 
Government 

(vii) | One expert in the area of ecology & environment to be nominated by | Member; 

the State Government for a term of one year in each case 

; (viii) | Divisional Forest Officer, Haldwani Forest Division Member-Secretary. 
} 

) 

3) 

(4) 

The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new 
Committee by the State Government and subsequently the Monitoring Committee shall be 

constituted by the State Government. 

The activities that are covered in the Schedule to the notification of the Government of India in the 
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September, 
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in 
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the 
actual site-specific conditions and referred to the Central Government in the Ministry of 
Environment, Forest and Climate Change for prior environmental clearances under the provisions 
of the said notification. 

The activities that are not covered in the Schedule to the notification of the Government of India in 
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14* September, 
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the 
Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the 
actual site-specific conditions and referred to the concerned regulatory authorities, 

oF 

6. Terms of reference. - (1) The Monitoring Committee shall monitor the compliance of the provisions of this 
notification.
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Date 

Office Notes, 

reports, orders 

or proceedings 
or directions 

and Registrar's 

order with 

Signatures 

COURT'S OR JUDGES'S ORDERS 

27.04.2022 WPPIL No. 48 of 2022 
Sri S.K. Mishra, A.C.J, 
Sri R.C. Khulbe, J, 

~ Mr. Sandeep Tiwari, learned counsel for the 
petitioner. 

Mr. Lalit Sharma, learned Standing Counsel for 

the Union of India. 

Mr. S.S. Chauhan, learned Deputy Advocate 

General for the State. 

Issue notice to respondent No.7, returnable In 

four weeks. 

Postal requisite be filed within one week. 

Keeping in view the observations made by the 

National Green Tribunal, Southern Zone, Chennai in 

0.A. No.75 of 2020 (SZ) on 19.04.2022, in the matter 

of Tribunal on its own motion vs. Chief Secretary of 

Kerala, appearing at Page No.70 of the order, vide 

Clause (v), we, hereby, permit dredging of river 

Nandhaur, but we prohibit the removal of any riverbed 

material (RBM) from the river for any purpose, 

whatsoever. The same may be kept on the banks of 

the river, or In the nearby forest. 

List this case along with Writ Petition (PIL) No.47 

of 2022. 
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In the meantime, counter-affidavits may be filed 

by the respondents. 

Stay Application (IA No.01 of 2022) stands 

disposed of. 

R.C. Khulbe, J. s.K. Mishra, A.C.J.) 

¢ 37.04.2022 ) ( 27.04.2022 

NISHANT 
\
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No. J-11015/362/2009-1A.11 (M) 
» Government of India 

Ministry of Environment, Forest and Climate Change 
Impact Assessment Division 

Indira ParyavaranBhavan, 

Prithvi Wing, 3" Floor, Aliganj, 
JorBagh Road, New Delhi-110 003 

Dated: 1* March,2021 
To, 

M/s Uttaranchal Forest Development Corporation 
AranyaVikasBhawan, 

73, Nehru Road, 

Dehradun-248 001 
E-mail:uafdemd@yahoo com, Vanvikas12@gmail.com 

Subject: Collection of Reta, Bajri and Boulder (Minor Mineral) from the River Bed of 

ShardaRiverby M/s Uttaranchal Forest Development Corporation, located in Tanakpur 

in the Haldwani ForestDivision, District Champawat, Uttarakhand-Extension of ° 

validity of EC regarding. 

Ref.:- Proposal No. IAJUK/MIN/8720/2011. 

Sir, 

This is with reference to proposal no. IA/UK/MIN/8720/2011of M/s Uttaranchal Forest 
Development Corporation for Amendment w.r.t.the extension of validity of EC coterminous 

with the validity of Forest Clearance i.e. 11" February, 2023.The EC was granted vide 

Letter No.No. J-11015/362/2009-1A.1I(M) dated 15.04.2011 for Collection of Reta, Bajri and 

Boulder (Minor Mineral) from the River Bed of ShardaRiver located in Tanakpur in the 

Haldwani Forest Division, District Champawat, Uttarakhand (384.69 ha). 

2. As per EIA Notification dated 14th September, 2006 as amended from time to time, 
the project falls under Category B or Activity 1(a) as the mining lease area is more than 100 
ha. 

2. PP has submitted that Environmental Clearance was granted vide Letter No, J- 
11015/362/2008-1A.1((M) dated 16.04.2011 wherein at Para 6 of EC letter it has specifically 
mentions that, “The Ministry of Environment and Forests has examined the application in 
accordance with the EIA Notification, 2006 and hereby accords environmental clearancefor 

| 
| 

M/s Uttaranchal Forest DevelopmentCorporation 
- ay Page lof 3 

A 
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a period of 10 years or till the forestry clearance whichever is earlier, subject fo 
implementation of the following conditions and environmental safeguards.” PP submitted 
that MoEF&CC vide its letter F. No. 8-61/1998-FC (pt-lll) dated 11.02.2013 granted Forest 
Clearance for a period of 10 years and is valid till 11.02.2023. Since, EC is also valid for a 

period of 10 years i.e. til 14.04.2021, therefore, PP has requested for extension of validity 
of EC coterminous with the validity of Forest Clearance i.e. 11" February, 2023 for hassle 
free operations and applied for extension of validity of EC vide its Proposal No. 
IA/UK/MIN/8720/2011 dated 30.07.2020 and the proposal is placed in EAC meeting held 

during 19-21 August, 2020. 

3.Based on the document submitted and discussion held the Committeerecommended the 

proposal of extension of validity of EC dated15.04.2011 till 11.02.2023. 

4. The Ministry of Environment, Forest & Climate Change has examined the proposal in 

accordance with the Environmental Impact Assessment Notification, 2006 and further 

amendments thereto; and after accepting the recommendation of EAC meeting held during 

19-21 August, 2020 hereby decided to accord the amendment of Environmental Clearance 

under the provisions there to the above mentioned proposal for grant of extension of validity 

of EC coterminous with the validity of Forest Clearance i.e. 11.02.2023 of M/s Uttarakhand 

Forest Development Corporation for mine lease area of 384.68ha by M/s Uttarakhand 

Forest Development Corporation. All other terms & conditions of the Environmental 

Clearance granted vide J-11015/363/2009-IA-1I(M) dated 13.04.2011 shall remain same and 

Environmental Clearance is valid up to 11.02.2023. 

5. The PP shall implement the conditions prescribed in Enforcement & Monitoring 
Guidelines for Sand Mining 2020, as applicable for PP. Implementation report with 
supporting documents & photographs before and after shall be submitted to the Regional 
Office of MOEF&CC before 1st July of every year for the activities carried out during 
previous year. 

6. The Ministry or any other competent authority may alter/modify the above conditi 
. dis ition 

or stipulate any further condition in the interest of environment protection. ns 

7. Concealing factual data or submission of false/fabricated dat i 
: e and failure to ¢ with any of the conditions mentioned above may result in withdrawal of this clearer gh 

attract action under the provisions of Environment (Protection)Act, 1986. an 

B. The above conditions will be enforced inter-alia, u | 
. under the (Prevention & control of Pollution) Act, 1974. the Ai i A » the Air (Prevention & Control Sh = Environment (Protection) Act, 1886 and the Public Liability wm a) hp, - od ” their amendments and rules made there under and also any — sand 8 on'ble Supreme Court of India/High Court and any other Court of limi =e 

elating to the 

provisions of the Water 

subject matter, 

Nd 
N g5Ruarncha Forest DevelopmentCorporation 

Page 2 of 3
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9. Any appeal a ainst thi i 
Tribunal, if haem a environmental clearance shall lie with the National Green 

a 1 re. = National Green Tribunal ai <f e of 30 days as prescribed under section 16 of the 

10. These issues with the approval of the Competent Authority. 
Yours faithfully, 

aed 
(Pankaj Verma) 

Scientist ‘E' 

Email- pankaj.verma@nic.in 

Tel./Fax- 011- 24695264 
Copy to: 

1). The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi. 

2). The Secretary, Department of Mines & Geology, Government of Uttarakhand, 

Secretariat, Dehradun. 

3). The Secretary, Department of Environment, Government of Uttarakhand, Secretariat, 

Dehradun. 

4). Chief Wildlife Warden, Government of Uttarakhand, Secretariat, Dehradun. | 

5). The Chief Conservator of Forests, Central Region, Ministry of Environment and 
Forests, B-1/72, SectorA, Aliganj, Lucknow-226020. 

6). The Member Secretary, Central Pollution Control Board, PariveshBhavan, CBD-cum- 

Office complex, East Arjun Nagar, New Delhi-1100032. 

7). The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon Road 
Barracks, K.G. Marg,New Delhi-110001. 

8). The Member Secretary, Uttarakhand Environment Protection & Pollution Control 
Board, E-115, Nehru Colony Hardwar Road, Dehradun, Uttarakhand. 

8). The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines, Nagpur- 
440 001. 

10). The District Collector, Haldwani District, Uttarakhand. 
11). Guard File. 

12). PARIVESH PORTAL. 
\ x Na 

(Pankaj Verma) 
Scientist ‘E’ 

Email- pRankaj.verma@nic.in 
Tel./Fax- 011- 24695264 

M/s Uttaranchal Forest DevelopmentCorporation Pp age 3 of 3 

ww

369



a 

E.Cc 

No. J-11015/362/2009-IA.II(M) 

Government of India 

Ministry of Environment and Forests 

1A Division 
Paryavaran Bhawan 

CGO Complex, Loci Road 

New Delhi-110 003 

Dated the 15" April, 2011 

To 

M/s Uttaranchal Forest Development Corporation 

Aranya Vikas Bhawan, 
1, 1" 73, Nehru Road, i 

LR
] 

Dehradun-248 001 RT {i 
E-mail: uafdemd@yahoo.com ida 820 

Vanvikasi2@gmail.com 

Subject: Collection of Reta, Bajri and Boulder (Minor Mineral) from 

iN 
the River Bed of Sharda River by M/s Uttaranchal Forest 

Development Corporation, located in Tanakpur in the 

Haldwani Forest Division, District Champawat, Uttarakhand 

-environmental clearance regarding. 

Sir, 
This has reference to your letter No. U-2986/Environmental clearance 

dated 02.09.2010 and subs=quent letters dated 15.4}.2010, 11.01.2011 and 
14.01.2011 on the subject mentioned above. The project was earlier 

prescribed Terms of Reference [TORs) by the Mimstryv of Environment and 
Fcrests on 15.02.2010 for undertaking detailed E!A study for the purpose or 

obtaining environmental clearance. The proposal is for extraction of 21 .8lakh 
tonnes per annum (LTPA) of reta, bajri and boulger {minor mineral} from the 
rier bed of Sharda River, District Champawat, Uttarakhand. 

2 The total mine lease area of the project is 384.69ha, which 1s 4 
forestland falling under the Haldwani Forest Division in Champawat District. It 
was stated by the proponent that although the lease has been grantea to them 
w perpetuity, however, since the foresiry clearance is for a period of 10 vears 
the environmental clearance may also be granted for a maximum period of | - 
y=ars to make it co-terminus with the forestry clearance. The total length yy 
tne Sharda River under the Haldwani Forest Division being Proposed un re i Froject is approximately 12km. Out of the total allolled Area of 384 691 iffcic 
Hosp Wiad] usr. will be carried out from 50% of the total lis oy 2.3%ha leavin st ¢ i 9 1.€. g 25% are. on each side of the river hanks The area availabla far mining woulda therefor. op € 192. 35ha alon : 2 vshich is devoid of any flor. FIAT SOULE OF She vagy Rove. 

3. No national park ang waildlif 
tore and buffer zone 
Elephant Reserve The 

€ sanctuary are re of the mine. The project ported to pe 
Jim Corbett National Park 

located in _t, as falls uncer the Shiyvilip 
& reported to be loratog al 

py 

ws 
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distance of 110km NW from tne project boundary Tne Chief Widife Warder 
Government of Uttarakhand se letter Ne 1192/12-1 dated 08 12 2010 na 

accorded NOC for collection of rrinor mineral from the Sharda River iri an art. 

of 384ha. An authenticated map has also been submittec [It was stated that 

the forest working plan, being implemented by State Forest Department 

include protection of wildlife and this would be duly taken care of while picking 

up of reta. bajri and sand. Tn¢ Kakrah RF, the Daun RF, the Naghar RF. th. 
Bastia West RF and the Basta =ast RF are reported to be located nv tne buffer 
zone of the mine. These forests are miscellaneous type and silnass dense 
grewth of Sal- Sagwan follow=d py other trees. 

4 The mine working will 5¢ opzncast by manual method without involving 
drihing and blasting. The mining 1s confined to extraction of sand reta ane 
bar from the river bed The rota and bajn vall be collected by sieving of river 
se1 material using hand tools like shovel, pan, steve etc Mining will te 
cared out only during the day time. Extraction of river bed material wall be 
completely stopped during the monsoon season. The targetted production 
capacity of the mine is 21 6Lakh TPA (12Lakh m per annum) of river bed 

material. The river bed mitérial will be replenished during the monsoar 

season every year. The nured out rmaterial will be transported to then 
respective uses locations viz private agencies using their oan transport 
Computerized weigh bridges ha. e been installed in order to check and monitar 
mament of maternal The proposed mining area is reported to lies between 
26"0556.03" to 29°04°45.45" N Latitude and 80 0812.47" to 80 1710.85 F 

Lengitude in topo sheet No <2 C/4. The elevation from the sea level of the 
proposed area is reported as 517.61m. Mining wili be carried out upto a dept! 

of 1.5m.The quantity of mireral to be removed has been fixed based on 
replemshment rate. 

5 The public hearing of tre project was held on 23.08 2010) for lease arin, 
o' 284.69ha for collection uf river bed maternal from the Sharda River 1nt: 

Principal Secretary, Government of Uttarakhand vide letter No. 2S36/11-1716% 
KHA/2009/10 dated 23.10.2C10 informed that collection of minor mineral from 
the river bed does not require mine plan approval under Uttaraknand Minor 
Mineral Concession Rules 2031. The Ministry of Environment ang =arests | accorded Stage-l approval under Forest (Conservation! Act 1980 for d i $s has 

cf 384.69ha forestland on (08.04.2011 f Harti oF rout "V5 MIVEIMES 
; or collection of stone hould 4 

other minor minerals from the river bed of : ulders ang 
| of Sharda River in the Dis ! 
Champawat, The proponent has stated th ¢ Listnict ed that there 1s neo court ~ 
froject or related activity. ! case to the 

Bc Mimistry of Environment and Forests has examined th a. " the EIA Notification, 2006 and hereby bord : under the provisicic chereaf 
: 

5 © the abov t om adic boulder) mM ning Project of M/s riche or Mier 
: or an annua collection cf sLa noulder (minar mineral) hom the Sharda Kroes Tonnes ta, inj Aud 

” (5 51 
— 4 

‘nethod i i rE, 

a till the foreo- total T00g lease area of 384 69ha ot DENTE 73, | 
- caran.e whichever | — : dg pir . n ———t er is of 10 vay E FolGwimy conditions, and environi ccd sthject 0 implemen it on] —— - ee —— LY [Ta | al safeguards = 

Pores fo 
orest Devejup:: 

#3 

wr
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A. Specific conditions 

(ih) 

(v) 

(vi) 

(vn) 

(viii) 

The project proponent shall obtain Consent to Establish and Consent to 
Operate from the Uttarakhand Environment Protection & Pollution 
Fidei Board and effectively implement all the conditions stipulated 

ereain. 

The environmental clearance is subject to grant of forestry clearance The project proponent shall obtain requisite prior forestry clearance under the Forest (Conservation) Act, 1980 for working in the forest area. 

The project proponent shall ensure that wheréver deployment of labour 
attracts the Mines Act, the provision thereof shall be strictly followed 

Requisite pricr clearance from the Standing Committee of the National 
Board for Wildlife shall be obtained due to location of the project area 

within Shivalik Elephant Reserve, before starting any activity relating to 
the project at site. all the conditions stipulated by the Standing 
Committee shall be =ffectively implemented in the project. It shall be 
ncted that this clearance does not necessarily implies that wildhfe 

clearance shall be granted to the project and that your proposal for 

wildlife clearance shal. be considered by the competent authorities on its 

merit and decision taken. The investment made in the project, if any 
based on environmental clearance granted to the project, in anticipation 

of the clearance from wildlife clearance shall be entirely at the cost and 
risk of the project proponent and Ministry of Environment and Forests 
shall not’ be responsibie in this regard in any manner. 

Environmental clearance is subject to final order of the Hon'ble Supreme 
Court of India in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No. 460 of 2004, as may be applicable to this project. 

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972 from the competent authority, as may be applicable to this project. 

The project proponent shall 
with the mine lease conditio 
clearly showing the nc work 

prepare the plan of mining in confornut, ns and the Rules prescribed in this regaru 
stance from 

The project proponent shall 
mine lease in consultation wi 
undertake plantation/afiorestati 

eCigs 

day
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(ix) 

(x) 

(x1) 

(xii) 

{ wii) 

(xiv) 

(xv) 

(xvi) 

Effective safeguard measures, such as regular water <prnkling shal wf 
carried out in critical areas prone to air pollution and haansg mgn or 

of particulate matter wuch as loading and unloading paint and all trate 
points. Extensive water sprinkling shall be carried out on Faul roads |? 
should be ensured that the Ambient Air Quality parameters conform to 

the norms prescribed by the Central Pollution Control Ecard in tris 
regard. ) 

The project proponent shall undertake adequate safeguard measures 

during extraction of river bed material and ensure Lhat due [0 Us 

activity the hydro-geological regime of the surrounding ares shall not’ be 

affected. Regular motonng of ground water level snd quality shall Le 

carried oul around the mine lease area by eotablinhing a network of 
existing wells ond installing new piesomneters cunng the mining 
operation. The pericdic monitoring (at least four time. = year pre 
monsoon (April-May), monsoon (August;, post-monsoon (November) 

and winter (January); once in each season)] shal be carried out on 

consultation with thi: State Ground Water Board/Central Ground Wate! 
futhority and the dala thus collected rmay tie sent regularly to thé 
Ministry of Envircnmant and FGIgsts and its Regional Office Lucknow, the 
Central Ground Water Authority and the Regional Dirccter, Centred 
Ground Water Scara. If at any stage, it is observed tnat 17 e rounds 3t 
table is getting dep: zted due to the mining aclivily, necussary Currect, - 
measures shall be carried out. 

The project proponznr shall obtain necessary prior permission of + 
competent authorities for drawl of requisite quantity of water {surfac. 
water and groundwater), if ary, required tur the project 

Appropriate mitigat.ve measures shall be taken to prevent pollutior 
the river in consultation with the State Pollution Control Eoarg It sri 
be ensured that thzre is no leakage of oil and grease in the river frq 1 
the vehicles used fur transportation. 

Vehicular emission: shall be kept under control and regyiarly monitord The mineral trans crtation shall-be carried. out through the he the coed. § trucks only and the vehicles carrying the miner ql 
1 nly 

hal! wd overloadec. 
Tl 

No drilling and blaxting operation shall be carried out. 
Mineral handling i rea shall be provided wi : 

| 
with the adequate number high efficiency dust extraction system Loading and unioading o.] f 

it eS 
Incluging all the . ansfer pol = “heer points should also have 
Se : 

e efficient angements. These should be properly maintained ar, + peloviat 4 . 
Periodical medical examination of the workers éngaged in tn L] = Hog ct 

PUrposc, schedyy of 
drawn and toll. of 

| 

| 

1
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or the housing of construction labour within the 
infrastructure and facilities such as fuel for 
10bile STP, safe drinking water, medicai heaith 
Nousing may be in the form of temporary 
alter the completion of the project. 

_ (xvii) Provision shall pe made f 
site with all necessary 
cooking, mobile toilets, n 
care, créche etc. The 
structures to be removed 

the change of river course, if any and report submitted te the Ministry of 
and Forests and its Regional Office located at Lucknow. 

(xix) The project proponent shall take all precautionary measures during 
miming operation for conservation and protection of endangered fauna 
namely elephant etc. found in the study ‘area. Action plan for 
conservation of flora anc fauna shall be prepared in consultation with the 
State Forest and Wildife Department. All the safeguard measures . 
brought out in the Wildl fe Conservation Plan so prepared specific to this 
project site shall be effectively implemented. Necessary allocation of 

funds for implementation of the conservation plan shall be made and the 
funds so allocated shall be included in the project cost. A copy of action 

plan shall be submiti2¢ to the Regional Office of the Ministry of 
Environment and Forests, Lucknow. 

(xx! The critical parameters such as RSPM (Particulate matter with size less 
than 10micron i.e., PM,.} and NO« in the ambient air within tha impact 

zone shall be monitored periodically. Further, quality of discharged water 
shall alse be monitored [(TDS, DO, PH, Fecal Coliform and Total 

Suspended Solids (TSS). The monitored data shall be upicaded on the 
website of the company as weli us displayed on a display board at the 
project site at a suitable location near the main gate of the Company in 

public domain. The _ Circular No, J-20012/1/2006-1A.11{M) dated 
27.05.2009 issued by Ministry of Environment and Forests, which Ts 
available on the website of the Ministry www.envfor.nic.in shall aiso be 
referred in this regard for its compliance, ) 

(xxi) The project proponent shall get a siltation study carried out within one 
year through some Expert Agency like Central Water Commission te determine the siltaticn load in the river bed so that there is no over 
exploitation of river bea material at any point of time. The my 
removed shall be determined based on siltation load. A copy of siltation study so carried out shall be submitted to the Mini stry of Envirc and Forests and its Regional Office Lucknow. 3 rrrenmen 

nerai to be 

B. General conditions 

(i) No change in mining technology ; and s : without prior approval of the Min i Raps. of _wersing Sonic ER ea) 
nistry of Environment & Forests, 

fi) No change in the calendar plan includin 
reta, bajri and boulders (m hep 

f tion, Ter nor mineral) and wa edad o ste should be maga i 
[= 6/ 

—
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(iii) 

iv) 

vi} 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

h 

Four ambient air quaiity- monitoring stations should be estaoisned in the 
core zone as wel! as in tae buffer zone for RSPM (Particulate matter wy 
size less than 10micron (.e., PM;y) and NOx monitoring. Location of The 
stations should be cecided based on the meteorological data. 

topographical features and environmentally and ecologically sensiti/. 

targets and frequency of monitoring should be undertaken If 

consultation with the State Pollution Control Board. 

Data on ambient air quality RSPM (Particulate matter with size less than 

10micron 1e . PM,, & NOx should be regulary submitted tc the 

Miristry of Environment and Forests including its Regional cffice located 

at Lucknow and the State Pollution Contrgl Board / Central Pollution 
Control Board once in six months. 

Fugitive dust emissions from all the sources should be controllec 

regularly. Water spraying arrangement on hau! roads, loading anc 

unloading and at transfer points should be provided and property 
maintained. 

Personnel working «in dusty areas should wear protective respiratory 

devices and they snculd also be provided vith acequate training and 

information on safety and health aspects 

Occupational health surveillance program of the workers should ti 

undertaken periodically to observe any contractions due to exposure ° 

dust and take correct ve measures, if needed. 

A separate envircnmental management cell with suitable quam: ! 

personnel should be set-up under the control of a Senior Executive, wha 

will report directly to the Head of the Organization. 

The funds earmarked for environmental protection measures shoula te 

kept in separate account and should not be diverted for other purpa.-. 

Year wise expendiyre should be reported to the Ministry of Environny: it 

and Forests and its Regional Office located at Lucknow. T 

The project authoriues should inform to the Regional Office acted. at 
Lucknow regarding date of financial closures and fina approval ot tae 
project by the concerned authorities and the date of start of land 
development wark. 

The Regional Othce of this Ministry located at Luc | & know shall ma tor 
comphance of the stipulated conditions. The project suthonties sp 11d 
extend full cooperation to the officer (s) of the Regional Office by 
furmishing the requisite data / information / monitoring reports ’ 

The protect proponent shall submit six 
Ll 

compliance of monthly reports on the stat. . of the stipulated environmental clearance candivians 

"7 

\ 
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_ (xi) including results of monitored data (both in hard copies 3s well 35 by & 

mail) to the Ministry of Environment and Forests, ts regional Office 

Lucknow, the respective Zonal Office of Central pollution Control Board 

the State Pollution Control Board. The proponent shall upload the status 

of compliance of the environmental clearance conditions, including 

results of monitored data on their website and shall update the same 

periodically It shall simultaneously be sent to the Regicnal Office of the 

Ministry of Environment and Forests, Lucknow, the respective Zanal 

Office of Central Pollution Conroe Board and the State Poliution Control 

Board. 

(xiii) A copy of the clearance letter shall be seht by the proponent LO 

concerned Panchayat, Zila parisad/ Municipd' Corporation, Urban Lecal 

sodv and the Local NGO, if any, from whom suggestions’ 

representations, if any, were received while processing tne proposal The 

clearance letter snail alsc be put on the website of the Compaily by the 

proponent. 
i 

ixiv) The State Pollution Control Board should display a coPY of the clearance 

\etter at the Regional office, District Industry Centre and the Collector's 

office/ Tehsilda r's Office for 30 days. 

(xyj~The environmental statement for each financial year ending 21" March in 

Form-V as is mandated to be submitted by the project proponent to the 

concerned State pollution Control Board as prescribed under the 

Environment (Protection) Rules, 1986, as amended subsequently, shall 

alsu be put on the ~ensite of the company along with the status of 

compliance of environmental clearance conditions and shail aisc be sent 

to the Regional Office of the Ministry of Environment and Forests 

Lucknow by e-mail. 

i 

(xvi) The project authorities should advertise at least in two local newspapers 

of the District or State in which the project 15 located and iy 

circulated, one of wmch shall be in the vernacular language a1 pe Y 

locality concerned, within 7 days of the issue of the clearance | ter 

iiorming thet, the pre ject Fag been sccordéd environmental clo. Si 

‘sarance letter 1§ available wit i hes E 

Control Board and alsu at web site of the ory of Erte = n 

Forests at 3 and a co of 3 X 

forwarded to the Regional Office of this Ministry iho i ong be 

. ow. 

E The Minis 

above pint hd pin ini "a ire authority may alter/modify th 

environment protection. y further condilwn mn the niterest I 

B. Failure to compl ply with any of the conditions mentioner ab 
ADOvVE may resul! 

in withdrawal of this clea rance and i andbrrgte been piubgois attract action under tne provisior f : 1S OF the 

Ua 

ne/- 

4
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9. The ab ' 58 ~ 
the Bali tore, wil be enforced inter-alia, under the provis .r. ¢ 

Control of Hg, % Control of Pollution) Act, 1974, the Air (Preventin, 

the Public Liabilit : Act, 1381, the Environment (Protection) Act 9st | 

made th ¥ Insurance Act, 1991 along with their amendments and rulé 
ereunder and alsg any other orders passed by the Hon'bie Supre:n. 

Court of India/High Court of Uttarakhand and any other Court of Law relatin; to the subject matter 1 
aa) 

PE 

(SATISH.C.GARKOTI) 
Scientist 'F’ 

Copy to 

I" The Secretary, Ministry of Mines, Government of Inga, Shastri Bhawan 
New Delhi 

ii; The Secretary, Department of Mines & Geology. Government oi 

Uttarakhand, Secreturat, Dehradun. 

ii) The Secretary, Depart nent of Environment, Government of Uttarakhand, 

Secretanat, Dehradun 

{ivy Chief Wildlife Wargen, Government of Uttarakhand, Secretarial, - 

Dehradun. 

(v) The Chief Conservator of Forests, Central Region, “hinistry Jf 
Environment and Fcrests, B-1/72, Sector-A, Aligan), Lucknow-226020 

{vi) The Chairman, Central Pollution Control Board, Parivest Bhavan, CEL- 
cue=COffice compe, “ast Arien Nagar, New Delhi-1 10063=2. 

(vn) The Member Secratary, Central Ground Water Authority A-2, (> 
Curzon Road Barracks, K.G. Marg, New Delhi-1100014 

(vmi) Tne Chairman, Uttarakhand Environment Protection & Potiution Conwir| 

Board, E-115, Nehru Colony, Hardwar Road, Dehradyn, Uttarakhand. 

(ix) The Controller General, Indian Bureau | 
Mines, dnJira Bnavan, Ui... 

Lines, Nagpur-440 001, f 

Ax) The District Collector, Champawat District. JUttarak nd. 

(xi) El Division, Ministry of Environment and Forosts. p, aryavaran ain, t C. G © Complex, Lodi Road, New Delhi- 1 10 C03. hi nn 

{(x1i) Monitoring File 

(xin) Guard File. 
mn 

(xiv) Record File, ( : Ye il 
" ¥ par Ctl ous 

: | |(SATISH.C.GARK® 11) 
/ » J scent F
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¢ T. No. R617 169 - KC. (pz-IT) 

Government of India 

Ministry of Envirnment & Forests 
(T( Division) : 

Paryavaran Bhawan, 

(:CO Complex, 

¥ oo Lodhi oud, Mew Deus 1003 

Duted 117 Fabruarny. 213 

_The Principal Secretary (Foresty) 

= + Furest and Revomae Department, 
He Government of Uttarakhand. 
== ° Debradmn 

, Sub: Proposal tw obtxin prior approval of the Cental Coveznment “under the Furst 
© [Conscrvallon) Act 19HD, for collection of stone, buelders and uther ming: minuals frum 

= 384.69 huctarey of forest land Jecamd in river bed of Shas river in Chempawat dislact of 

Uttarakhand by the Uttarakhand Ferest Development Corperanien Lid d 

Sir, 

em diroried to refer to the Addl. Principal Chief Conservaor of Foresis & the Nodal Stier 

Foroet (Conservation) Act, 1980, Government of Uranihand's letter No. 538/ 1C-2735 (Champa. 

dati 22082009 and No. 679/ 1G - 2735 (Champu.) dated L990.2672 en the abuve mentioned 
-subjoct seding prior approval of Uw Central Goverment under Sccnicn-2 af the Suvast 

(Coasrvation) Act, 1980 and to say (at the said proposal hus bean examined by the rarest 
Acvisury Committers constituted by the Central Government usuler Sections 0) Ze aforese.¢ Avl 

After careful] consideration of the propos) by the Forest Advisury Committes constituned oy tha 
Central Govemvment under Section=3 of the said Act, in-princlple approval jor the sa.d Civersia 
wes granted vide this Ministry's lerer of even number dansd 10.01.2012 subject nu fullilmant of 
certain condiipna. The State Government has (urnished compliance regort in respec: of conddicns 
slipulsled in the in-principle approva) and has requested te Central Government to gram? fina! 
approval “ w , : / 

2. Ip this connection, [any directed 10 suy that on the basis of the cumpliancs revort fussy = 
the AdJL Principal Chiat Conservator 'of Fozests & the Node! Officer, i Boris . oy 

19844, Government of Ursrakhand vide Jelters No 1691 /1(%- 2755 (CHampo, dated 23563 pe : 
Lf No 1828/1C - 2785 (Nami) dated 07.02.2013, approval of the Cimtral Govern : 3 13 and 

5 eie onder Sock of he Foret (Cuaervation) Act 1980 for eailriion of guar ps? other win minrals from 384.69 ha. forest land loveted oo ey neo lder. an 
| Chumpawal district of Uttarakhand by the Ururaihand Forest Deve 

RR @ Perivd of tan years by the Umirakhand Forest Dey! nL : bw following ond ions: TT URVASIREN: Corgaratian, Subic lo 

P112701 000 “0:31 135 ZTSLS4S BH 

ig8ly.5-13-2 [%3)9 Tel 
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i 
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& ompensatory afforestation over the Jegraded forest land equal in extent to the forest land 

+ beim diverted shall be raised and maintsined by the Staie Forest Department at Lhe cost of 
+ the User Agency; 

All the bunds maceived from the Uses Apercy under the project shall be tunaleszud to Ad- 

hoc CAMPA in hw Saving Bank Account of the concemed Stats CAMPA in the 

Corporation Bank, CGO Complex, Lodhi Road, New Delhi: 

Nu onllection of mur mineraly shall be permitted (rope the portion of the Sharda river 

Pr 

formulate a transporent and unhiased procedur: for engugemeri of labours fur 
axtraction &f the minor minerals (rom the forest land proposed for version; 

The collection of minor minerals sficr M1# Jay of Jacsary in 3 yoar shall ze alivwed only 
siler pecespt of certificate from the Morilering Committer under fhe Chaamaaship of the 

* Prindpal Chie! Conservator of Torests, Uttarakhand ‘constituted wide Goyesmrent of 
Utwrakband's letter No. 14-1/X-3-12-08(14}/ 2008-T.C.. dated 20.00.2005 10 he effect that the 

_ conditions stipulated in the approval accorded wader the Fores: [Cunsarvation) Act, 1380 
end the instructivns ixsuad by the Monitoring Corvmittec have satsfaciently been eutnplied 

in rolieciion of thy minor minesils during the previous calendar year; 

To resture the functionality and utiily of the mugratery commicer linking Corbal Tiger 
Reserve with proposed Puwalgerh Conservation Reserve, the Stale Covernment may 
explore [easibility to reiocate the settlements from the Sundurkhal villupe oy using Stale 
LANMPA funds; 3 

Fifty purcen: of the nwt profic earned by Lhe user agency from the wileetion vi mines 

mixrals shal he dapoited tn a Special Purpose Vehicle (SEV) cunstibuted by the Soe 

—— under the Chairmanship of the Chl Wildlife Warden, Coverngient of 
Ctlazakchand vide order No. 3&83/ X<%124{14)/ 2006 dated 30 may 20J2. The apwunt to ba 

"+ Japosited tn the SEV shall be used exclusively for river traimng activities and teragrment & protactivn of forest & wildlile in vicinity of forest land diverted fir collection of minor mirernds; 
] 

The Stare Coverament shall thro A J and gh the Central Soi und Water Jonsasvad ; 
; y 

ovation Resvoren & Trairving suri Apr ini Dehradun Annesy the quantity of the minar hs 
SY Sn : y be collected from the gajd Feruon of the Shares Aver und intima: < same tv lhe Ministry of environmen & Forests: Sa 
The ylantity of mbnor miners! collected duri ng 8 wurking season  Wustainable qdancity as unsissed. by to CSWCRT] Dehradun, * FE: . i 2 

; 

Sk o Finer minerals shal) be restriclad 10 middle ving intact the one-fourth of width of the river bed 5 

sball net be moze than the 

lo _o OF the wdeh of river bed giter 
COL its each bard To ensure mamtenance of ; ; i: 

seondn shall syst from hoi geomélry, collectiun of Minor mineyals ¢us ’ centre of the fiver width and sha) grad hn Sli 

EE A bn on riots gig od on ve seis pvr sas] of 

9li23e1eaa3 Tai48L 135 2751545 r.2
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Bii2ztecen Tat+81 {38 2751545 F.3 

. a the permissible aren. The muximum ——— depth fur collection of minor minerals ut centre of the river width shall be limited to 3 on and it shal gradually rede 1. it reaches re of the pesmissitie cone; 

To regu! le and cuuniain record of the quanlity of panos mitternls axmeced Junng @ 
season State Forest Department shall sol up adequate aumbar of check post Junay the 
wollectivn season; 

Pxaclion of menor Dliaeral shall be restricied from 1% Qcwber tw 1” May of the 
subsequeniyeor; 

Bixv) Minor mincrals shall be collected by pamually by using hand tovls. Use of explosive and 
; heavy machinerics fos braaking/cullestion of minor minerals shal be strictly prohibited: 

b. (xvi) Collection time shall be from sun-risc to sunset 

(xvii) Ne shor camp shall be set up in the fopwgte ares for the labourers engage: in collective of 
© the minor minerals; 

(xvii) Breaking of boulders shall be lniilien outside the (orest boundaries; J 

{xix} The labourers engaged in collection work will be provided free fuglwood/ au ermate aouzce 

of energy to avuid any pressure on adjoining forest land; 

f(xx) The boundary of the forest land being divertvd snall oe demarsutad on yrourd at the 

project cost, by erecting, four fee: hign reinfurced capwnt enncute pillars, each Bweribed 

wilh its sega) nunber, DGPS coardmares, furwnrd end beck bearing, and Kcr iru 

ado pillars ele. 

(xed) “fhe forest and shal] not bo used for any putpise other than that specified ir. Me propasal 

© [xxii) ~ User agency shall submit anmual self-moniturlag report, Indicating status of compliance to 
the conditions stipulated in the approval lo the Skate Covernmen: and the ‘concerned 

Regional Office of this Minisery: 

-{exill) Any other condition (hat Lhe Central Regional Office of hs Ministry, Lucknow and the 
State ‘Government of Uttarukhand msy stipulate, from time to Sime, in the interest of 
cnoscrvation, protection and development of foreals & wildide; and , 

(xxhv) The User Agency and the State Goverment shad! vnsure comolinnee m pruvisims of the all 
Acts, Kules, Rejulalicrg and Guidylings, for the bmw beng ir fruce. as ar plese Lo the 

© profit. 
; 

Yours fichiul 

= 
Ca? 

| 
) (H.C. Chandhary! 

Copy to i [ : ASSEN Bispector General of Toes 

I. “lhe Principal Chial Conscrvatar of Fores, Governmeny of  Unanskhaas, Dehradun, 

a
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HED From NIWAS ; eLi2nGem ON 

: Nodal Officer, Fume Depurtmont, Govirnmume of Usrakhund, Delvsdun, 

fl [| 2 Addl Py Chief Conservator of Posests (Centzal), Mga Otfice (Central Zone). 
- cknow. } ‘ 

al [| rer ‘Ageny. i rd 
| | cern Cl Misty of Environuncitand Forests, 7 

w 

(H. C. Chaudhary) 

Assistant laspecior General of Forms 

a 

4 ] 
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UKPCH) 
HEAD OFFICE 58 

Uttarakhand Pollution Control Board 
. “Gara Devi Paryavaran Bhawan” 

46B, IT Park, Sahastradhara Road, Dehradun (Uttarakhand) 
Works mam wep bosib pus bn | opal © rsh bmg phen m9 

Fh Na J9TR00Y, M900 AN, Del ToRi] 

UKPCB/HO/Con/ P-15520227 [YQ] Date : 87.01.2022 
REGD. POST 

To, 

Mis Prabhagiva Van Vikas Prabhandal, 
(Khanan Sharda), 

Uttarakhand Yan Vikas Nigam, 
Rambagh Road, Purnagiri, 
Tanakpur, Distt. Champawat, 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA 
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water 
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention 
& Control of Pollution) Act, 1981" and Authorization under “Rule-6(2)" of the “Hazardous 
and Other Wastes (Management and Transhoundary Movement) Rules, 2016” notified under 
“Environment (Protection) Act, 1986™ as applicable (to be referred hereinaller as Water Act, Air 
Act and HW Rules respectively). 

CAF ID -7749 Application No. — 1508793 
CCA (Renewal) Date :- 09.08.2021 

CCA is hereby granted to M/s Prabhagiya Van Vikas Prabhandak (Khanan Sharda River Bed- 
Total allotted arca-384.69 Hect) of Uttarakhand Van Vikas Nigam, Rambagh Road, 
Purnagiri, Tanakpur, Distt. Champawat subject to the provisions of the Water Act, Air Act and 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and 
the orders that may be made further and subject to following terms and conditions :- 

1. This CCA is granted for the period upto 11.02.2023 and valid for mining of following 
activities with Capital Investment/Nel Assets Values T 5.29 Lacs, :- 

3 Last CCA Present CCA (Renewal) 
No. Activity Quantity Activity Quantity 

(Per Year) (Per Year) 
1 | Mining of Minor 21,60,000 MT | Mining of Minor 21,60,000 MT 

Minerals-Reta, Minerals-Reta, Bajri 
Bajri and Boulders and Boulders 

2. Specific Conditions under Water Act :- 

(i) The daily quantity of efMuent discharge (KLD) :- 
Last CCA Present CCA (Renewal) | Trade Effluent Nil Nil | Sewage 0.8 2.0 Bl 

(ii) Trade Effluent Treatment and Disposal :- ................._. Nil 

(iii) Sewage Treatment and Disposal :- The a ; ; pplicant shall provi . ic 
Tank/Soak pits as is required with reference t provide comprehensive Septic o influent quantity and quality, 

3. Conditions under Air Act :- 

(i) The applicant shall not use any fuel, 
(ii) Unit has to maintain ambient air uali : » 5 peedesibod eile “rst ity and ensure that the same be kept within poet 

(Protection) Rules, 1985 

=
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(iii) Unit has to follow ambient noise standards : : for night and day lime as prescribed fo, 
respective areas/zones which are ns follows :- 

1 3 

Standards | Industrial Aven [Commercinl Area Residentiad Area | Silence Zone 

for Noise Day N ATEN | : 

Sevel Bn is ight Pay Night Day Night Day Night 

db(A) Leq ome | ime time Wiis time time | time | ooo 

| 75 TH 65 55 55 45 50 40 

Day time : from 6.00 a.m. 10 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

4 Conditions under Hazardous and Other Wastes (Management and Transhoundary 

Movement) Rules, 2016 :- There shall not be any hazardous waste, hence this rule is not 
applicable. 

5. This CCA is valid for extraction of river bed material by manual method only. 

6. Compulsory documents to be submitted by the Industry/Unit :- 
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage 

Area. 

i 71. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. 

8. Competent Authority reserves the right to change/modify/add any time any condition of this 

CCA. 

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance 

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016 will 

results in legal action under the aforesaid Acts and Rules, 

pd Member tary 

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldwanj, Dist. Nainital for 

information and compliance of the same. 

L.n* 
Chicl Envirbnment Officer 
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Specific Conditions: Annexure 
k. The Occupier sal ley take wining § . Condit und Rules Iresenibwd in this pee 2 nd Occupier shall pghy rman pull display details as: Name of Oven Mace 

The Opeupie 5 nde ici shall iste that whntever deployment of labor stiiacts the Mines Act, the " . hon thereat shall by strictly Tolowed 
Ww Okvupie all vrs] rh i 

i . 

het oe ip ngs vepnlar water sprinkling in an aren critically prone to air pollution £ IE eh bevels of Particulate Mater (1's 3 i i 
. i i i i i] FRITS [RTA (TH i : Se and a transfer pins CEN) sch ares Bossi snd amlsuling, paints a | 

Wocombminy with approved Mining Plan with ihe 

panel aed wvtpetion isan tine to time. 
viln) alo (he Bambi y of the mining area and shall 

tobe aie & Valulity, | case Aren ic. at prominep 

Fo
n 

Ihe Oee . RB - 
i 

i ¥ . 

§ 2 entry shall vndentaken adequate safeguard mesures during extraction of minor neatly and cosure that due to this activity the hydro-geological refine of surrounding arca shall not be aflected. 
Vehicular emission shall be kept under Control and regularly monitored. The sand, bajri & 
bowlders sh Sn Lie all be carried out through the covered tricks only and vehicles carrying ihe 
sand bajriboulders shall not be inevionded 

Project Proponent shall ensure that the road may not be damaged due to transportation of the 
mineral and transport of minerals will be as per IRC Guidelines with respect to complying 
with traffic congestion and density. 
Periodical medical examination of workers engaged in mining activity shall be carried out and 
records maintained. 

The Occupier shall take all precautionary measures during mining operation for conservation 

& protection of endangered Muna & Nora ete. 
No change shall be made in mining technology and scope of mining work without prior 
approval of competent authority, 
Mining shall be carried owt in stipulated time and duration as permitted by competent 
authority. 

12. The Occupier shall comply with the directionsfinstructions issued by the competent authority 

from time to time. 
13. The Occupier shall strictly adhere to the conditions of Environment Clearance issued by the 

competent authority & provisions of approved mining plan, scrupulously. 
14. The occupier shall comply with the Environment Management Plan and shall execute 

proposed environment management activities, scrupulously. 

15. A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to the 
Ministry of Environment, Forest and Climate Change 5 years in advance of final mine closure 
for approval. . 

16. The Occupicr(s) shall mark the ‘mining arca as per alloted mining lease by Competent 

Authority and mining shall be carried out only in approval mining area. 
17. The Occupicr shall ensure to submit Ambient Air Quality Report at quarterly basis. 
18. ‘The Project Proponent shall undertake phased restoration, reclamation and rehabilitation of 

© |and affected by mining and completes this work before abandonment of mine. ) 

19. Air Pollution due 10 dust, exhiust emission or fumes during mining and processing phasc 

) should be controlled and kept in permissible limits specified under environmental laws. 

nilitions:- 
General Coc out shall get analyse the samples of eMuenvemission/hazardo

us 
wastes at least 

1. once in a three month from the laboratory recognized by the MoEF&CC and shall repon to 

KPC. A 
nit shall however, not without the prior consent of the Board bring into use any 

& pies or altered outlet for the discharge of efMucnt or gases emission or sewage waste from the 

a waste water and domestic wastc water shall be disposed jointly at one disposal point: 

% The applicant shall provide discharge measurement equipment at final disposal point. 

a
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con Fl ey ) ) . 

y comply with conditions of this CCA and submit compliance report 
of stipulated conditions withi Ss within 30 dav of : : i : Lo2 

found that the industry is = days of receipt of (his CCA. IT, al any point of time, it is 

direction/instruction issued by 1] complying with stipulated conditions or any Terther 

The applicant shall widinin. the Buard, legal action shall be initiated against the applicant. 

mi ¥ Li cool: evn 
. ar 

leak-proof’. good housekeeping. All valves/pipes/sewer/drains cle. must be 

The applicant shall strict] 

The i hu : 
. 

osteo po Lined : nspection Book” at the time of inspection 0 the Board's officials. 

apprehended 10 occur in es rr other unforeseen act or event, such MRISG SSIES CH 4 

the Bosid's: oifioss snd oN of standards laid down, such information shall be reported lo 

equipment, the sicoiett all other concerned offices. In case of failure of pate ontup 

The in dots shall JON Process connected to it shall be stopped with immediate effect. 

A all operate in a manner so that all emissions be emitted through designated 

chimney/stack only. 

In case of any damage to the agriculture productivity, human habitation etc. by the operation 

of industry, it shall be imperative to stop production in the industry with immediate effect and 

such information shall be reported to Board's offices. The industry shall be liable to pay 

compensation also in such cases as decided by the Competent Authority. 

The applicant shall apply before the 60 days of expiry of CCA or any change in production 

types/ production capacity/manufacturing process/capacity enhancement gic. or any change in 

effluent discharge point or emission point. 

The Board reserves the right to revoke/add/modify any stipulated condition issued along with 

CCA, as may be necessary. 

The person authorized shall not rent, lend. sell, transfer or otherwise transport the hazardous 

waste without permission of Board. 
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Anneywe— 10 

¥ = STS = 62 
(erent amar ware sffram—2008) 

SIE TIE BY Tew of ifr) (eR) sta Rr add # wee sal @ RE 
we TRB RR wd i gen eid, Agra 1, 3 7 4, TEE, TEE, AE, WE 

| OTE TAR WR BOW www gh a YE Pow wR Ae § peed © 18 A 
Rell 9&1 & oh #1 3 fem ofa wu @ RE ER WET WARE TE 
WHR IRR WARE reer ard wd wm mary Rem man 2 

RAt® 02 aw, 2022 Fw. per oh, Sevres @ wee TERE we BARE A 
EE Pit (Erg) seta awa 78% wt gd ae wile A a dR Rea mn) wR @ ERE 
ITE GR NW ger RP arr oeR @ ENE UNE TR 3 TERR 98 WA 3 ER EF 
AA Ef TN ARE TD 1 orerwR Tad WB aed Ratt | sae dv Ta 

WEE Hf EN tow Tm We, SENS WEA ¥ qe a ak 3 IE 
ww 3 Pew 3g frén RY my Tm afte, Sarasa § gh ant @ wd ge Sha 
Trio B TF WE 31344 / RTE fren whe RAE. 2022 Rw 0a a, 2022 G1 RATS 
05.04.2022 T Af BERT F Aw A AEG Yow mE B Th 

Tw TW A gen wh wea gr Pr fen Tan fe afer @ gfe arm 
aE A gf wow wr wn rie ed TY ave va sRfEE-2008 @ sera gen wn ae 
TRB WE TI TR Rr wr) Rr #9 A ard weRE @ giera gf Raft # gga Br 
I tg wea Flew 7 aed feed aX aw Sew WM OW gem 99d ¥ SW 
HE-03 / xili-STMRL / DM Act-2005 /¥IRE1 78 / 2022-23 RAiw- 05 ane, 2022 Prema wif & 

Te frm ma 

1. ria TRE, gE a we gE 
2 frm sfrg=n, Ried @vs, deme, gma) 

3 99 frenfaerd, Eifrd (eg) 
4. fms /ar IRE, Tee | 
5. wri dfs vas, savas 1 Rew Pm, seg) 

wa fen Aff gr ARE of 3 IRE Te 49 fF TR Td BY a eee © 
Tur # Reed 99rd 3g RATE 05042022 BY wg Arden Ren mn ford oa gra smd 
A-2022 A [IRR TE ® Frew Rees wd awnfa BR m- 

1. TW SENS — ar wR gd XE a ae aE @ wer gf af ar wm 
doe fwd FA Hw gw B) TWA A ING TD ww Wh AR BB weer wf A of 
WTEC TA Fg 8 | Ili Um wd wwe A @ 28 

frafm Rar wren 1 zor 
TE HAWN HRT RW wd or A ary 
wer dU Wm @ Rn 

AR www arn sf Em wf wer a Ff Frama Tin # R waif vw on wa TERA 5 Sho po : NER LE CEE EE Rr ppe— Ta to. dm 8 1 vw 00 wm ya ST 

No! 
wT
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ore fren 8a BT £1 Hort umn wn 4 wren 7 a dr Ya, wh 
TTR TER wer 28 IRA AR oo A 8, Rr TR a 

% Rafe TTR Wd wlm § wm IEA we it ar A were 3) Tm wn 
El a et 2 ls Hc echo nang. ple 

: wd , Rr BH wor 93 
af a 3 TR a on x2 ot rr go 1 4 gy WR WR Be gl 8) feared § we wffRe ARR, 
SR -Te A T= RR) gw dm A ww # iB a qd ae A TO OT BD RR 
TW TR TE wy A arg gen avd AA qT TA A AES A 

3. US, THEE, Ade um wn 4 of Bw § wa AA @ 9 ah aw B wR of B@ 
09 8 dw Th ¥ wo qn 41 gw ow § www AD BN ww Awa A AN EA B wre Rw 
AN Tew Tw a gw §) Se Tm wel A TRE A&B gg 4 Tor Rem wd 
TR YA, ERT TF wo Re &) wt paver § wm 13 GRAN WY AR ow wala 2 
2 Rr TH TW WR I | ged ww werd dR ow Reenfya Rem om #1 5 

SRR RH TI 0p ded Bf 4B yer RW A wala & A THR TRF IB) 

RE 81 TW AF ¥ wim § vy 2 ag w@ y-wer ¥ TA 9m 3 fad AA Fema 

@ adr AS # we gen od AN ace TA OE EYEE Be 
4 TR TRIS TTEG- TER AR The a A 01 B URE HIE, REAR TR, WR I fw 
vd WE A EH om 2) Te AT 620 TRAN URE TE B we Ra §, Af ww 7A A 
wo wfed IF arch TW wale #2) af 201 3 ya WE A ard) A A ANE 9 

WER UM Td FRASI TR A RA OF eA Te aun mT 3480 afeeral @ fawenfie aw 

werd) Fwd van ma) TRS aff fed far gr Aff wer mre § of ard Jee win 
og! Td A gd Ff Piffa geal | Jee ww fem on wa adhe A aR sw dm @ 
Sd feed A 70 T Heda fra wr ® or sft # 59 dm are | Twrar 1 Gao 2) 

wm @ Ted fff qe wt amt @ dR 791 3 Tomm 5) 9 oY serge 2) 
Tv sii Prefafaa fag 9 weet 8- 

1. fren wma @ wel A Eid (eR) § wa TdF ww, af wg @ de ow TA 3 
zr ard % TH i wdelie, eran A 1, 3 7 4, YEE, FEES, rues, eared 
Gerd®1 TU ANA UR FON ONG GH A A wer wd ww ww Ruf ges 8d 2 

2 PRA IE A A A Rd www gh (RR uw) oF gf Amo or feo 2 gw a9 A 
Tf WH W WG Gers and fd an #) 
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Photo Gallery in the matter of 0,A. No. 429 of 2022 67 

Nandhaur River 

_- Le ", = EA Ti Be % fre : a - Sim SEN he Shag . BT 0 agi 
Pic. (01) Downstream of Nandhaur Wildlife | Pic.(02) Border line of Nandhaur Wildlife 

Sanctuary —_— _— Sanctuary 

Pic.(03) Downstream of Nandhaur Wildlife 

Sanctuary Machlivan 

cla i. oe _ Hate 
Pic.(05) Channelization of River Nand 
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Photo Gallery in the matter of O.A. No. 429 of 2022 

= 

River Sharda Barrage 

4 ree 

stream of Sharda Barrage 

Pic.(09) Proposed Area for Mining in U/S Sharda 

Barrage 

Pic.(10) Ch annelization of River in U/S | 

Sharda Barrage 
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